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ments suggested by Shri Rasa Singh Ra-
wat. He is not present.

The question is:
“That Clause 6 stands part of the
Bill™.
The motion was adopted
Clause 6 was added to the Bill.
Clause 7
MR. CHAIRMAN: There are amend-
ments suggested by Shri Girdharilal Bhar-
gava. He is not present.
The question is:
“That Clause 7 Stands partofthe
Bill".
The motion was adopted
Clause 7 was added to the Bill

MR. CHAIRMAN: Now the question is:

“Thatclause 1, Enactingformula,

Pregnable and the long Title
stand part of the Bill”

The motion was adopted

Clause 1, Enacting Formula, Preamble
and the long Title wer added to the Bill

SHRI MANMOHAN SINGH: | beg to
move:
“That the Bill be passed”.

MR. CHAIRMAN: The question is:
“That the Bill be passed”.

The motion was adopted
15.22 hrs.

SPECIAL PROTECTION GROUP
(AMENDMENT) BILL

[Englsh]

THE MINISTER OF HOME AFFAIRS
(SHRI S.B. CHAVAN): | beg to move:
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“That the Bill to amend the Spe-
cial Protection Group Act, 1988,
be taken into consideration”.

As the hon. Members are aware, the
existing Special Protection Group Act, 1988
provides for the SPG security cover only to
the Prime Minister in office. After the unfor-
tunate assassination of late Shri RajivGandhi,
former Prime Minister, many of the hon.
Members had demanded that SPG security
cover should be provided to the members of
the family of late Shri Rajiv Gandhi in view of
the fact that they are under high risk of
security. The Government of India consid-
ered the matter and the Special Protection
Group (Amendment) Bill, 1991 was intro-
duced inthe Lok Sabha which was aimed at
amending the SPG Act in order to cover the
family of late Shri Rajiv Gandhi. However,
some of our hon. Members had expressed
the opinion that no distinction between an
assassinated ex-Prime Minister and a living
ex-Prime Minister should be made.

Honouring the views expressed by the
hon. Members in this House, the Govern-
ment have reconsidered the Bill and it is now
proposed to amend the SPG Act in order to
cover the former Prime Ministers. The Gov-
ernment have decided that the SPG cover
may be provided to the former Prime Minis-
ters and the members of their families for a
maximum period of five years from the date
of their demitting the office of the Prime
Minister. Time is a healer. It is expected that
with the lapse of five years, the threat will
recede and will become less imminent and
could be dealt with by non-SPG security
cover.

Sir, | hope the proposed amendment
willmeet the aspirations of a large number of
people who have expressed their serious
concern about the secutity of the former
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Prime Ministers/their family members.

| commend the Bill for consideration of
this august House.

MR. CHAIRMAN: Motion moved:

“That the Bill to amend the Spe-
cial Protection Group Act, 1988,
be taken into consideration®.

There are certain notices of amend-
ments to the Motion for consideration given
by certain Members:

1 Shri Dau Dayal Joshi - Not

present.

2. Shri Rasa Singh Rawat - Not
present.

3. Shri Rajendra Agnihotri
present.

- Not

4. Shri Girdhari Lal Bhargava:

SHRI GIRDHARI LAL BHARGAVA
(Jaipur): | beg to move:

“That the Bill be circulated for the
purpose of eliciting opinion
thereon by the 9th December,
1991~

SHRI GEORGE FERNANDES (Muzaf-
farpur): | beg to move:

“That the Bill to amend and
Special Protection Group Act,
1988, be referred to a Selact
Committee consisting of 10
membars, namely:-

1. Shri Basudeb Acharia
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2. Shri LK. Advani

3. Shri Somnath Chatterjee

4, Shri Indrajit Gupta

5. Shri Jaswant Singh

6. Shri Ram Lal Rahi

7. Shri V. Sobhanadreeswara Rao
8. Shri Rabi Ray

9, Shri Shibu Soren; and

10. Shri George Fernandes.

With instructions to report by the first
day of the next session”.

MR. CHAIRMAN: Now, Shri Ram Naik
o speak.

‘[ Translation)

SHRI RAM NAIK (Bombay North): Sir
certain Amendments should be made in the
Bill and also in its objectives. Drafting and
objectives of the Bill were not in proper form
and that is why the Government have made
certain Amendments in the Bill because of
the objections raised at the introduction stage.
Though Amendments are discussed Clause
by Clause yet | would like to say that not only
the family of Rajiv Gandhi but the family of
any other Prime Minister with whom such
incident happens, should also be given pro-
tection. Shri Rajiv Gandhi has been brutally
murdered so there are not two opinions
about it that protection should be provided to
his family. The hon. Home Minister has said
in his speech that protection will be provided
for five years and it also appears from his
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earlier statement that this time will be from
five to ten years. But | think that the time limit
should not be restricted by law but it should
be 'eft 1o the discretion of the Government.
We shall discuss it in details when Amend-
ments will come upfordiscussion but |would
like to say that such situation may arise when
the Government needs to extend the time
limit. Therefore, under such circumstances,
the Government should have discretionary
power and that is why the time limit should
not be imposed by the law.

Secondly, the Government very well
knows, whether there is need to provide
security or not. A Prime Minister takes sev-
eral decision during his tenure and there is
every possibility of taking revenge by any
individual or by any organisation againstthe
decision taken by the Prime Minister. Our
former Prime Ministers like Shri V.P. Singh,
ShriChandra Shekhar and Morarji Bhai have
taken many decisions which might have put
vested interest into trouble. And such vested
interest can take revenge at any time. There-
fore, | would like to say that not only a
particular family but all the former Prime
Ministers should be provided such security.
And there should not be any limit of time. |
think it would be a right step if special secu-
rity is provided to all the former Prime Minis-
ters and | think that it is necessary too.

it has been stated that an expenditure of
Rs. 4.5 crores is involved in it. | agree that all
citizens are equal and if security is provided
to ail the former Prime Ministers that would
involve a lot of expenditure. We would dis-
cuss the expenditure at the time of Budget
and criticise it of commend it depending on
the merits. | think the Government should not
think that it would require a huge amount it
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such security is provided to all the former
Prime Ministers. all former Prime Ministers
should be provided protection and there
should not be time limit of five years.

With these words, | support the spirit of
the Bill, In the end | would like to say that
under the present circumstances the lives of
all the former Prime Ministers are facing the
risky, and therefore, they should all get special
security. With these words | conclude.

(English]

SHRI M. RAMANNA RAI (Kasaragod):
Mr. Chairman Sir, under this Bill, the Govern-
ment intends to give sufficient protection to
the former Prime Ministers living or the as-
sassinated Prime Ministers’ immediate
tamily, etc. For that purpose, the Govern-
ment of India is going to spend about Rs. 41/
2 crore. We are not grudging about it. My
point is whether the protection is sufficient.
We know after all why is the protection
required. In this country, anything may hap-
pen. There is no doubt about it. In this
country, there are organisations which as-
sassinated Mahatma Gandhi also. Such
associations are working even now. So, when
such associations and organisations are
working in this country, not only the Prime
Minister's or ex-Prime Minister's or any of
the immediate relatives life but anybody's
life is no doubt in danger. But | want to pose
one question as far as the immediate rela-
tives of our late assassinated Prime Minis-
ter, Shri Rajiv Gandhi, that is, Mrs Shrimati
Sonia Gandhi and Shri Rajiv Gandhi's two
children &re concerned.

We know that recently assassinated
Prime Minister's wife, Shrimati Sonia Gandhi,
went abroad. What kind of protection or what
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kind of security did the Government of India
give to her? Inthe same way, Rahul Gandhi,.
son of the assassinated Prime Minister Rajiv
Gandhi, is studying in USA. What kind of
protection is the Government of India going
to give him? We knowthatthe extremists are
the people who kill sometimes for money,
sometimes for nothing and sometimes for
revenge. They are not only working in India
but they are working outside also. What kind
of protection does the Government of India
intend 10 give? The assassinated Prime
Minister's son, Rahul Gandhi, is studying in
America. What kind of protection did the
Government of India give to Shrimati Sonia
Gandhi when she went abroad recently? |
want to know about it. Even if we are spend-
ing Rs. 41/2 crore, | think, it is only inside
India and not outside. If the protection is
given whenever the immediate relatives of
the assassinated Prime Minister go out, then
this amount of Rs. 41/2 crore is not sufficient.
So, | want to know how are you going to
protect them when they are abroad.

| would like to suggest that the safest
thing is that they should not indulige in poli-
tics. If they keep away from politics, there is
no danger. So, please advisa the immediate
relatives of the assassinated Prime Minister
not to indulge, for any reason in Indian poli-
tics at least for five years. If for five years,
they simply keep quiet in their house, there
is no need forthis protection. So, my sugges-
tion is, the best protection as far as the
immediate relatives of the assassinated
Prime Minister are concerned, they should
not meddle with politics.

Now you want to spend Rs. 41/2 crore.
Woe know in this country, our beloved Prime
Ministar Indira Gandhi was assassinated by
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her own security guard. So, what kind of
protection did we give? In this case also, by
spending Rs. 41/2 crore, you will give police
protection. You give police protection more
and more. So, how do you know that they will
not be deciding to assassinate the very
person in whose protection they are em-
ployed.

The amount of money for the reason
given by me to give this kind of protection is
not only improper but waste also. So, my
humble suggastion is, as | said earlier, they
should keep away from politics.

SHRI INDER JIT (Darjesling): We also
have a case where the killers say that they
will want to eliminate and destroy: the entire
family. The threat goes to the whole family.
(Interruptions)

SHRI M. RAMANNA RAI: In this case,
our beloved Rajiv Gandhibecamethe Prime
Minister by chance. The then Prime Minister
Shrimati Indira Gandhi was assassinated
and before her assassination, Shri Sanjay
Gandhi had expired due to accident and so.
ShriRajiv Gandhicame into politics. You say
that the life of Shri Rajiv Gandhi's immediate
relatives are in danger. Danger is more 1o
Shri Sanjay Gandhi's wife and his son. Risk
factor is more to Shri Sanjay Gandhi's wite
and son (/nterruption) Shrimati Indira Gandhi
wanted Shri Sanjay Gandhi to be her suc-
cessor as Prime Minister. So, danger is ap-
prehended more to Shrimati Maneka Gandhi
and her son, Varun Gandhi. Do you consider
their lives to be more precious than others or
not? So, as | said earlier, the immediate
relatives of the assassinatad Prime Minster
should be away from politics for some years.
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[Sh. M=Aamanna Rai)

With these submissions, | conclude my
speech.

(Translation)

SHRI GEORGE FERNANDES (Muzaf-
farpur): Mr. Chairman, Sir, we oppose this
Bill.

[English)

MR. CHAIRMAN: You may also speak
on your amendment, of a Select Committes,
in the same speech.

[ Transatior)

SHRIGEORGE FERNANDES: Allright,
Sir, you know as to why this Bili was brought.
First time it was brought to provide security
10 a particular family. | am happy that hon.
Home Minister have made some improve-
ment in it.

SHRI INDER JIT: It was your sugges-
tion.

SHRI GEORGE FERNANDES: It was
not my suggestion and | will never give such
a suggestion. This suggestion came from
your side. Earlier the Government was con-
cemed about the security of one family only
but now it has been extended to three fami-
lies. The Prime Minister has already been
provided special security so this Ri'l was not
brought for that puipose. Now this Bill has

included three former Prime Ministers. K the.

Govemment is going to spend Rs. 4.5 crores
on the security of family of one former Prime
Minister that means Rs. 13.5 crores would
be spent every year on the security of three
former Prime Ministers.

Mr. Chairman, Sir, at the time of intro-
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through this Bill the Government is going to
create two types of citizens in the country. |
am not saying that practically there are not
two categories of citizens in the country. We
know that at the cost of 90 per cent of the
people of the country three per cent of the
people are leading luxurious life. But by
bringing such laws, the Govemment is going
to strengthen this categorisation of citizens.
Therefore, | strongly oppose this Bill. We can
never accept it that life of a person sitting on
the highest post and that of a common man
has different values. You can differentiate
the citizens on account of their intelligency,
their ability or on any other ground but this
trend which has been coming up to differen-
tiate the life of citizens, is most objection-
able.

Sir, sometime people become Prime
Minister in this country because of the death
of some one in his family. Just now an hon.
Member was saying that because of the
death of younger brother, elder brother re-
luctantly become the Prime Minister. An
individual becomes Prime Minister in this
country not because of his ability but be-
cause of his family background. Such cir-
cumstances has been created that only few
people can hold the power. The question
arises whether only these pecple are ca-
pable of holding these posts and not the oth-
ers,

SHRI INDER JIT: But they are getting
mandate also.

SHRI GEORGE FERNANDES: The
question of mandate comes afterwards. The
system is the main thing. Once Dr. Lohia
said about the system of our country that
three things are important in our public life
i.e. upper caste, knowledge of English lan-
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guage and money. And if two things out of
thesethree, combinestogetherthat becomes
very dangerous. Therefore, we should not
say whether anyone has got mandate or not.
We should not go into it. | would like to say
how such type of people reach the top level
and we have already experienced as to how
they make use of Government funds, media
and muscie power.

So, Sir, | am strongly opposed to the
manner in which human life is being treated
and because of this | am opposing this Bill.

Now it is said that come what may,
inspite of our opposition there is a particular
situation and in view of that situation they
have to safeguard the lives of the people. We
should notrastrict this provision of security to
former Prime Ministers alone. This morning
a matter was raised in the House that one of
ourcolleauges has beenkilled. A letter which
he had written five weeks back to the S.P. of
the district was aiso presented in the House.
In that letter he had said that he was appre-
henrding threat to his life, so he should be
given protection. But it was not given to him.
it is not the only case of this kind. According
to my information there is one more in-
stance. | have got a letter of Shri Rajdev
Singh, an hon. Member of the previous Lok
Sabhe and the leader of a faction of Akali
Dal. The winole House is aware of the Jifficult
situation under which he had contested elac-
tion in 1989 and also the conditions under
which he dared take the oath of office. The
entire House is aware of his courage that he
exhibite here. However that Lok Sabha was
dissoived and elections were again declared

in punjab.

SHRI INDER JIT: Not only that. He had
also said that the Punjab problem should be
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solved within the constitutional frame work.
That way he had shown great courage.

SHRI GEORGE FERNANDES: That is
what | am saying. He exhibited great cour-
age. Security arrangements for Rajdev Singh
were withdrawn as soon as he returned after
filing his nomination. In facl security was
withdrawn in case of such a person who
went to file his nomination from a danger
fraught area which was an expression of his
ardent faith in the Indian democratic setup.
You cannot say that it is the duty of Uttar
Pradesh Government in U.P. and likewise it
is somebody else’s duty here. However in
Punijab, it is the duty of the Central Govern-
ment to provide security, as the state is
under the governor’s rule. Shri Rajdev Singh
had filed his nomination papers on 26th April
and since then he has met all the officers
right from the Govemor of the State to the
Home Minister atthe Centre. Atthe risk of his
life he is moving about in this metropolitan
city which is the capital of this country and
nobody bothers for him. The Chief Secretary
of Punjab has admitted that the S.P. of his
district has got enmity towards him. That is
why the protection arovided to him earlier
has been withdrawn. He said that he was
aware of it and he would find some way out.
But no such solutian has been found.

This case was referred to the -{ome
Ministry. A number of MPs have aiso given it
to the Minister in writing, but | do not know
whether those papers have reached the
Home Ministsr or not. But this much | know
that in addition to Rajdev Singh's letier the
letters of a number of MPs from this House
demanding the security for him have reached
the Home Ministerv. But no action has been
taken on it. Whiie on the ctherhand, the
government is bringing a piece of legisiation
in the House today to provide Rs. 3.5 crares
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for the security of the family of an ex-Prime
Minister and other such three families. | do
not know as to what sort of country we are
going to create here? It is said that hoilding
the office of the Prime Minister givestremen-
dous opportunity of enjoyment and merry
making to a person but one should also
imagine the magnitude of stress and strain
that comes alongwith that enjovment. The
pleasures of the posts are liked by you.
Generally a Jumbo 474 aircratt is used for
the joumey to be performed by the P.M.
which involves a daily expenditure of Rs. 2-
3 crore. You like to enjoy world tours by a
couple of Jumbo aircrafts and you do not
bother about the way of life to be led afterthe
expiry of that tenure. The Prime Ministers
really care more to use their influence and do
so in almost every matter. Genarally he
enjoys to exercise his powers to instal or
change Chief Ministersovernight. That power
drunkenness gives a lot of pleasure to the
person who holds that high office. After all
what is meant by the family sacrifice? What
sort of family sacrifice is being done in India?
How many pecple have lost their lives during
the freedom struggle of this country? Mr.
Chairman, Sir, a large number of people had
sacrificed their lives in the freedom struggle?
Babu Genu was one such freedom fighter
who while participating in Satyagrah move-
ment against foreign goods stretched on the
road in the face of a running vehicle and laid
down his life. Does anybody remember the
name of Babu Genu?

We have been listening to the family
sacrifices for the last 30-35 years. Here | am
not quoting the name of Bhagat Singh.
Everybody knows him. But nobody in this
House knows the name of Babu Genu. Mr.
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Speaker, Sir, there are so many others who
sacrificed all their belongings for the inde-
pendence of this country. Has the govern-
ment finished its duty by giving Tamra Patra
and facility of second class free railway jour-
ney to the people who made a lot of sacri-
fices themselves alongwith their families.
Here it is mentioned that a particular family
made a lot of sacrifice for the country. But we
should know as to what is actually meant by
the sacrifices of that family. | do not want to
discuss that thing here. That will also be
discussed someday in this House. The ex-
tent of that pillage would also be discussed.
It is not an ordinary thing that the lectures
written by the officers are published by the
Publications Division and the royality of such
publications is paid to somebody else. Since
it is a very serious matter, it will also be
discussed here. In the present world India is
the only country where after the death of a
person 100 acres of land are kept by the
people in the name of his family members.
Houses are builtup in their name but these
are converted into the places of “Darshan”,
and in this way a land upto 100 acres Is
retained. In Delhi, people donothave houses
to live in, but the people have managed to
occupy 100 acres of land by planting trees
on such plots of land in the memory of the
dead. One day all these things will be dis-
cussed in this House and there should be a
countrywide discussion on such issues. If it
is said that a person lands himself in an
unusual trouble after he is elected Prime
Ministar, the people who are worried about
their lives should not be tempted by that
post. They should not come forward to con-
test for the same. In fact it is not the Prime
Minister who is to defend this country. But
these are only jawans of the army who stand
in guard of their country. Even at this mo-
ment they are alert on their places of duties
on the tops of the Himalayan ranges where
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their lives are always at a stake. Our jawans
dischargetheirdutiesthere indifficult weather
conditions for continuous span of 6 months
at a stretch. That sight moves us atthe depth
of our heart and our eyes well up in tears. it
shows as to how ouryoung boys are sacrific-
ing their lives for the defence of this country.
As regards the working conditions of aJawan
at Siachen, even without a battle it is very
difficulttoface it. Is the Government aware of
the fact - perhaps the Members know it - that
at least 10 percent of the jawans posted in
Slachen are sure to die without a battle and
bullet, because that place is located ata very
high attitude where sufficient quantity of
oxygen is not available and one is sure to die
in such conditions It is said here that the
office of the Prime Minister in this country is

fraught with a lot of risk. Then there are many"

people who love this country (/nterruptions).
Who has insisted upon your becoming the
Prime Minister, We would like to say with due
respects that such excuses should not be
given before this House that the Prime Min-
ister is i1 great danger. So we would like to
say it in quite clear terms that we are not
going to accept this Bill. One thing more is
required to be mantioned here. If there is an
atmosphere of violence in the country and if
there is no security of the life of a political
leader, or a worker or on the whole there is
no security of life of anybody and it is not
certain whether a person can survive or a
person is always thinking in the terms of
security of his life, then it is the duty of the
Governmentto indentify the factorsthat have
led to such a situation. It should also find out
its solution,. This morning went through a
newspaper. | believe the hon. Home Minister
100 must have read it definitely. Some of the
newspapers of Delhi have given abrief ofthe
incidents of killings in Delhiduring the last 24
hours to show as to how the people of Delhi
have been facing a difficult situation. Day in
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and day out, there are killings inthis city, and
Government has not been able to check it.
Yesterday, an incident of killing was attrib-
uted to a criminal tribe by the police. By
criminaltribe they meanthat any person who
is hungry tries to snatch and loot and when
he is caught, he may commit a murder. Such
a situation has permeated in this country
during the last 40-42 years in the name of
national development that the poor man of
this country has been left with no other
option but to think of theft and dacocity to eke
out a means of livelihood for himself. A week
ago, | was in Bombay. Since you are from
Bombay, you know that there are nearly 20
lakhs of peddlers and hawkers who eam
their livelihood by the roadside. The Munici-
pal Commissioner, who is an IAS Officer has
decided that the business of these peddlers
and hawkers should be stopped, fortwith,
and by a single order he declared the busi-
ness of these two lakh hawkers as illegal. He
also made it clear that they would not come
on the roadside again. It was followed by a
scuffle and lathi wielding and the trucks of
the Municipality were also used to round up
these peddlers. Finally the Chief Minister of
Maharashtra had to intarvene. Then | had to
ask him as why he was throwing those
people on the path of dishonesty, violence
and loot who want to earn their livelihood
honestly. | was the Railway Ministerfor eleven
months, Minor items such as sweets, candy,
chana or groundnut are sold by minor chil-
dren at the railway stations. They are not
allowed to sell thess items, in the suburban
trains of Bombay. But during my tenure | as
a Railway Minister, | issued an order that
their business should not be hampered.

| was talking about the railways. As far
as the country's political structure is con-
cerned, we were in power for just 11 months
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and then we were ousted. What we consider
as the strongest system in the country is
actually far from that. If they are issued
licenses honestly the role of the middlemen
would come to an end. The present police
set up whether it is the railway police or the
regular police and the municipality and Gov-
emment inspectors are encouraging the
growth of viclence. Why do we forget this
fact? Whenever there is any discussion on

violence we come to know how the country’s.

police set-up contributes to the growth of
violance in the country. Let us think aver it.

Sir, we are shocked when an M.P. is
physically assaulted and a question of privi-
lege arises. 5-€ days back we went foranon-
the -spot assessment of the Bharai incident
and later raised this matterinthe House. The
Ameena case raised a furore in the House
but cases of luggage thefts at railway sta-
tions go unnoticed. One day we raised this
matter. As far as violence is concerned,
whichever way you look at it, the Govern-
ment is responsible for half of the violent
incidents in the country. | am not talking of
those peopie who indulge in violence for
their livelihood but | am talking of viclence by
the police and the Government. As far as
checking violence is concerned, | would like
to say that in the present atmosphere of vio-
lence the lives of political leaders, big indus-
trialists etc. are in danger. | request the hon.
Home Minister to find out the root cause of
this. Only then we can protect the lives of
such people.

Sir, the name of the late Indira Gandhi
was mentioned, that her bodyguards killed
her. | have always believed that there were
two persons in the world who should not
have died as a result of assassination. One
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was Mahatma Gandhi and the other was
U.S. President John F. Kennedy. Security
was provided but still they were killed. The
type of security we are talking about is not
enough. We must goto the root of the matter
and then find a solution. My friend Shri Ram
Bhasu sitting on my left made some incom-
plete remarks about the period of 5-10years,
andthe hon. Home Minister while presenting
the Bill also said that the threat could possi-
bly diminish after 5 years. Time is a great
healer. | am not saying so with any malafide
intention but | am talking about the serious
probler which you are taking very lightly. |
would like to give an example in this context.
It is an historical fact that General Dyer was
killed after 26 years.

AN HON. MEMBER: Where was he
killed?

SHRIGEORGE FERNANDES: He was

.killed in London. Therefore, we should not

take this so lightly. Regarding this Bill, |
would appeal to the others that we should
not make two categorises of peopie. Every-
one's life is of equal value. Such a systemn
should not be established in the country In
view of these facts | strongly oppose this Bill.

16.00 hrs.
[English)

SHRIDIGVIJAYASINGH (Rajgarh): Sir,
| rise to support the Bill and it is unfortunate
that hon. Members on this side of the House
are treating this very serious issue in such a
light-hearted manner. We are in a situation
where one of the most dynamic leaders of
modern India, Shri Rajiv Gandhi was brutally
assassinated only a few months back and
his immediate family is also under a threat of
life. Their security is utmost essential.
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| was very sorry to hear the arguments
which were brought forward by some of my
friends. One of my friends said, “Why should
a person of a family of the Prime Minister
come into active politics? He should remain
behind the closed doors and he will be se-
cure.”

Hon'ble Shri George Fernandes made
along speech. There is no question of differ-
enciation. The pointremains that the Special
Protection Group is a highly trained group of
Police officers who are to be trained only for
the security of VIPs. A special Act has been
provided for them. So, this group is essen-
tially for.the protection of the VVIPs who
need protection. Earlier it was confined 1o
the family of the assassinated Prime Minis-
tersonly. But nowthe point is raised by some
of our Opposition Members and the Govern-
ment is including the families of ex-Prime
Ministers also. Though they may not have
threat of iife today, they may have it later. So,
| welcome that provision also.

Ifailto understand why this protection of
SPG is being confined only to five years.
Why does the Government feel that there
should be a time limit to this? The moment
the threat to life is not there, or if the family
feels that it does not need it, it can be
withdrawn. That is why, this bureaucratic
wrangle of fixing a time limit of five years is
not necassary. So, | feel that this should be
again considered.

There is not much to be said about this
Bill to support and the situation in this coun-
try has come no such a sorry state that
politics as such in this country are being
criminalised. Today only, an tha floor of the
House we heard about an ex-Member of
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Parliament and a Minister in Uttar Pradesh,
who in spite of his letter of warning could not
be saved. He could notba provided security.

Hon'ble Shri George Fernandes has
rightly pointed out the instance of ShriRajdev
Singh, a Sikh who is openly coming out
against the terrorists in Punjab. These are
the people whom security of the highest
order should be given. These are the people
who will defend this country against terror-
ism. No amount of policing and no amount of
military can save Punjab and Kashmir from
terrorism. Only people of Punjab and Ka-
shmir who have the guts and courage to

-stand up against terrorism can do it. They

may not be provided SPG protection. But |
would urge upon the Government to con-
sider such cases and provide them the high-
est possible security that is possible to the
Police force, the NSG or anyone.

That is why, | strongly advocate and
support this Bill. | would alsn request the
Opposition Members to support this Bill.

In view of the present situation which
has been created by the utmost criminalisa-
tion of politics in this country, this Bill mustbe
passed and security of the highest order
especially SPG should be given to the family
of ex-Prime Ministers and asszssinated ex-
Prime Ministers.

[ Translation)

Translation of the speech originally
delivered in Telugu.

*SHRIBH. VIJAYAKUMAR RAJU (Nar-
asapur): Mr. Chairman, Sir, The Special

*Translation of the speech originally delivere in Telugu.’



623 Special Protection Group SEPTEMBER 11, 1991

[Sh. Bh. Vijayakumar Raju]

Protection Group (Amendment) Bill, 1991 is
before the House for consideration.

Smt. Indira Gandhi, the then Prime
Minister was shot dead by her own Security
Guard in 1984. Everyone inthe House knows
how had the situation was in the country and
especially in Punjabduring those days. Situ-
ation was tense everywhere. Shri Rajiv
Gandhi became Prime Minister after the
assassination of his mother. There was a
threat to his life and to the lived of his family
members after the assassination of Smt.
Indira Gandhi. It is a fact which nobody can
ignore. The prevailing atmosphere, the
worsened law and order situation is quite
well known to everyone. Keeping in view the
threat to the life of shri Rajiv Gandhi and his
immediate family members, a Special Pro-
tection Group was constituted in the year
1988 to provide for the proximate security to
him and his family members. Thus a special
security cover was provided to him thereaf-
ter.

Now this Amendment Bill has been in-
troduced in the House extending the scope
of the parent Act to the assassinated Prime
Minister, assassinated ex-Prime Minister and
totheirimmediate family members. Thedeath
of Prime Minister or an Ex. Prime Minister
may depend on various factors. it may be a
natural death or a murder. We have to con-
sider all aspects when a Prime Minister or an
Ex. Prime Minister is assassinated. What is
important is the prevailing situation, both
political and social, during that period. Secu-
rity cover very much depends on the prevail-
ing situation. This Amending Bill is now intro-
duced to extend the security cover of the
Special Protection Group to the immediate
family members of the assassinated Prime
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ter. Nowthe Hon. Minister has stated thatthe
security cover would be provided for a period
of 5years. | humbly submit that the security
cover should not be tagged to a time frame.
Security cover cannot be decided by a par-
ticular, prescribed time limit. It very much
depends on the prevailing atmosphere. It is
the primary duty of the Govt. to provide
security to all those who need it. Ensuring
the safety and security of every citizen is the
fundamental responsibility of any Govern-
ment. Nobody can dispute this basic fact.
Any citizen, whosoever he might be, is en-
titled to get protection from the State if his lifa
is in danger.

Sir, we are living in an uneasy atmos-
phere. The law and order situation, is wors-
ening day by day. Crime is intruding the
body-politic of the country. There is no secu-
rity to anyone. In such a situation protection
by State is quite imminent to confine the
security cover to family members of the
assassinated Prime Minister and Ex. Prime
Minister only to 5 years is not justified under
these conditions. It should be provided as
long as it is necessary. The Gowt. should
review the position from time to time and
decide about the security arrangement. An
amendment Bill to this effect should be intro-
duced as early as possible. It is upto the
Gowt. to decide how a long a person or a
family needs the State protection. Constant
review is necessary for the purpose. The
financial memorandum says that the expen-
diture involved for this purpose is Rs. 4.5
crores perannum. ltis only two or three fami-
lies which need special security today. But
tomorrow the situation might be different.
For 44 long years: after independence, the
Prime Minister came from one family only.
Situatior is going to be different now on-
wards. Already we have seen the frequent
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changes in the Prime Ministership in the last
couple of years. What is going to be the
burden on exchequer in coming years if we
provide security to each and every family of
the ex. assassinated and assassinated ex.
Prime Ministers. Is the country in such a
sound position economically to bear the
burden? Hence the need should be taken as
the primary consideration but not time. It
ghould not be by virtue of death, but it should
be by virtue of the prevailing situation. More-
over, now the Bill is confined only to the
immediate family members of the assassi-
nated Prime Ministers and ex. Prime Minis-
ters. It should not be so. As the Hon. mem-
bers who praceded me pointed out, the life of
our Ex. Members of: Parliament, who also
had been an Ex. Minister, was not protected,
though, he brought to notice of the Gowvt. one
and a half month ago that there is a threat to
his life. Ignoring all the persons who really
needed and deserved protection, to spend
Rs. 4.5 crores on a singly family is highly ob-
jectionable. The same facilty should be
axtended to all those who need it. Mahatma
Gandhi advocated peace. He is the father of
the nation. Millions, under his leadership,
sacrificed there lives for the sake of inde-
pendence. They faced bullets cheerfully for
the sake of their motherland. But, today the
situation is quite opposite. People run away
the moment they see the guns. The society
has degenerated to such a low level. What is
the reason for this demoralisation? We the
men in politics are responsible for this deg-
radation of the society. We cannot shun
away from this responsibility. Even after 44
years after independence, we could not
achieve economic equality. We failed to
provide social justice to our citizens. We
falled to achieve our economic and social
goals. This is the sum the substanc2 of our
44 years’ rule. What is more, we could not
even provide security to our people. The
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society has been divided on communal, caste
and regional lines. Terrorism and extremism
are ruling the roost today. It all speaks vol-
umes of failure of the successive Govts. The
time has now come to think about of prog-
ress and the well-being of everyone. Indi-
viduals in the country should not be left to
make their ov/n arrangements for the safety
and security of their lives. It is the responsi-
bility of all the political parties to think and
make up their mind as to which direction the
nation has to proceed.

| do agree that the security cover hasto
be provided to the families of assassinated
Prime Minister and assassinated Ex. Prime
Ministers in the country. But atthe same time
let me tell you that nobody is safe in the
country today. The Government should at
once take steps to improve the situation. Sir,
| am not one of those who think that providing
special security to the families of assassi-
nated Prime Ministers and Ex. Prime Minis-
ters is not at all necessary. Those families do
deserve protection. We agree on this pointin
principle. But at the same time the special
protection should be extended to all those
whoare in need of it. Underthe prevailing cir-
cumstances it is very much necessary.

I conclude my speech Sir, tharking you
for the opportunity you have give me to

speak.

PROF. RASA SINGH RAWAT (Ajmer):
Sir, | would like to express my views on the
Special Protection Group (Amendment) Bill,
1991 which is under consideration of this
House.

All citizens of our country are equalfrom
Kashmir to Kanyakumari and from Gujaratto
Nagaland. The primary duty of the Govem-
ment of the day is to ensure the safety of life
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and property of citizens. lf it fails todo sothen
it has no right to continue in power.

Sir, rulers of ancient India put their
subjects before themselves. | regret to say
that a dynastic rule prevailed in India subse-
quent to Independence anu now Congress-
men have brought this Bill to express their
loyalty towards the Nehru family. Till now
they had expressed their loyalty towards
Rajiv Gandhi but now that has changed to
loyalty towards Rajiv Gandhi's family as is
evident by the introduction of this Bill. Unfor-
tunately, there is a race among Congress-
mer: to prove their loyalty to Shrimati Sonia
Gandhi. The brutal assassination of Rajiv
Gandhi was a blot on the country. But what
were the circumstances that led to the killing
and who was responsible for 1? Which
Government was in power at that time?
Inspite of this, crores of rupees would be
spent towards NSG protection for Shrimati
Sonia Gandhi and her family. Initially the
SPG was set up for the protection of the
Prime Minister. Nowthe Bill is being amended
to provide such protection to former Prime
Miristers and family members of Prime Min-
ister also. This is a clear-cut discrimination
between one citizen and ancther. We have
three former Prime Ministers in Shri Morarji
Desai, ShriV.P. Singh, ShriChandra Shekhar
and also Stri Gulzari Lal Nanda who has
been caretaker Prime Minister on 2-3 occa-
sions. The Government has never paid any
attentiontowards providing protactionto them
and their families. All this is being done to
portray and demonstrate loyalty towards
Nehrufamily and Smt. Sonia Gandhi. Some-
times they advise the Prime Minister to set
up ‘Rajiv Foundation® and then on gauging
the futility of the exercise, they start oppos-
ingthe idea by saying that Mrs Sonia Gandhi
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is againsi all such moves. | would like to
make clear that large sums of money of the
country now will be spent in the name of
Jawahar Jyoti and on Raijiv Jyoti.

Recently a detailed report about Nehru
Memorial Museum appeared in the newspa-
pers as to how the wealth of the country is
being misused in the name of private ex-
penses. | submit that it is the duty of the
Government to protect life and property of all
the citizens of the country. In Punjab and
Kashmir thousands of innocents are being
massacred. They are not being spared atthe
time of travelling even. They are being bru-
tally killed in trains and buses, they are made
to disembark form buses and are asked form
a queue thereafter the militants shot them
dead. River waters of Punjab have becoma
red, and in Kashmir lakhs of persons have
been made to flee from their hcmes. Nobody
is botheregd about the safety and security of
women ancchildren in these two States. To
provide security to members of a particular
family nearly a crore will be spent annually at
tne cost of the people of Iindia. How much
amount will ba spent in five years and by how
much will it increase? This Bill has been
introduced on superflous grounds to provide
security to elitist set up and to create some
kind of fantasy. | therefore oppose the Bill.

Sir, through you, | would like to remind
the House of the recent statement made by
the hon. Minisiar of Home Affairs, who is
present in tha Housa, regarding his inability
to raize another batallion of CRPF for shont-
age of funds. Due to paucity of funds a new
batallion could not raised. But for this at one
go Rs. one crore (Interruptions)

Qur country is facing economic and
foreign exchange crisis. Ontheone hand the
Ministers and the Prime Minister are ap-
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proaching foreign nations with begging bowls
and on the other hand the money is being
squandered away like this. Such extrava-
gance needs to be checked.

The former Chief ot Army Staff sacri-
ficed his life for the cause of nation. He fell
victim tc the bullets of militants for ordering
troops to enter into Golden Temple during
Operation Blue Star to flush out terrorists
from the temple premises. The Government
could not protect his life at Pune. It has even
failed in providing adequate security to Mr
Rebaeiro, who served as Punjab Police Chiet
for a long time, and is at present an Ambas-
sador abroad. | would like to remind the
Congress (l) members making loud procla-
mations about secularism that-

“Jzko Rakhe Sayain Mar Sake
Na Koi,

Bal Na Banka kar Sake Jo Jag
Beri Hoya".

Have fait in God and formulate such
policies, that people do not kill each other
and life and propenrty of citizens are safe and
secure.

In the end | oppose the Bill and thank
you for giving me an opportunity to speak.

[English]

SHRIPAWAN KUMAR BANSAL (Chan-
digarh): Mr. Chairman, Sir, the last decade
has witnessed violence of unprecedented
magnitude. Palitical frustration has led to the
criminalisation of politics. Different sections
of political parties and political grougs which
have not been able to come to power, to
form the gevernment in a State or at the
Centre, have resorted to means which are
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not becoming of political parties of political
groups in a civilised country.

When Shii Rajiv Gandhi took over the
reins of this country in 1984, it was in the
aftermathof agreat nationaltragedy, we had
lost Mrs. Indira Gandhi because of political
violence in the country. There were various
options opened before Shri Rajiv Gandhi at
that time. He could have gone in for soft
options. He could have compromised with
forces which ere inimical to the country or, in
any case, wera not conduciveto the welfare
oi the country. But that was the time when he
stood firm. That was the time when he had
decided what path he had to foliow for the
glory ofthe country, and he chose the path of
righteons struggle. He chalked out a goal for
the country which was meant to take Indiato
the 2lst century. That was the crucial moment
in the history of India when Rajiv Gandhi took
firm decisions. When Rajiv Gandhi took bold
decisions, people who were flabbergasted
over his success, started contriving, started
a conspiracy to eliminate him. it was in that
environment when the Government thought
it fit to enact the Special Protection Group
Act of 1988 to provide security to the Prime
Minister and his immediate family.

In the 1989 elections, the people gave
their verdict against the Congress. Shri Rajiv
Gandhi ceased to be the Prirne Minister but
the security threat did not abate. It rather
aggravated because there were peop'e, both
inside and outside the country, who wanted
to ensure that he did not come back to
power. Those conspiracies which | hava just
referred to caught momentum. People
worked overtimeto ensure that Rajiv Gandh,
was eliminated. We raised the voice at that
time to seek Special Protection Group's
security for Shri Rajiv Gandhi. The Govern-
ment of the day then declined it on the
ground that the security under the Special
Protection Group Act, 1988 was available
only to the Prime Minister. (Interruptions)



631 Special Protection Group SEPTEMBER 11, 1991

[Sh. Pawan Kumar Bansal]

Yes, it was. But there was nothing stop-
ping the Government to amend the Act to
provide that security to Shri Rajiv Gandhi
also. And you have seen the consequences
of not providing that security to him. My hon.
iriend Shri Rawat, speaking from the other
side, was referringto the cost involved in this
case. Does he want to measure the security
of aformer Prime Minister, who was poised
to take over the reins of the Government
again, interms of Rs. 4 crores, or something
like that? | am afraid, my hon. friend Shri
Rawat has not gone into the amendments
moved by the hon. Home Minister to the Bill
before the House. If you read the Bill with the
amendments, it will to clear that the Special
Protection Group security would be avail-
able to any and every former Prime Minister
of the country. And if we start working outthe
cost involved in providing security to those
people who held high offices in this country,
then, | am sorry, we are not doing our duty
and we are not coming upto the expectations
of our political system. It is not just that a
person happens to hold one position today
and ceases to hold that position tomorrow.
In our democracy, and for that matter in any
democratic system, a person who has held
any high office today may be voted out by the
people tomorrow and then returned day af-
ter.

it is with utmost regret that | am con-
strained to express my opinion and to ex-
press a fear that the opposition to this Bill
does not emanate from bonafide intentions.
Iknow | am making a little stronger remark on
this, particularly about my friends from the
B.J.P. But if you look at the secunty environ-
ment prevailing in the country today...

PROF. PREM DHUMAL (Hamirpur): Sir,
will you allow me for a minute? (/nterrup-
tions)
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MR. CHAIRMAN: No please. Why do
you interrupt now?

SHRI PAWAN KUMAR BANSAL: Sir, |
am wanting to rebutt what hon. Member Shri
Rawat said from the other side (Interrup-
tions)

MR. CHAIRMAN: You have spoken. He
is replying. That is all. There cannot be reply
to reply. Nothing is allowed. The time is

going up.
(Interruptions)

SHRI PAWAN KUMAR BANSAL: Hon.
Member Shri Rawat, while speaking from
the other side, has over-strained himsaelf to
accuse the Congress of wanting to perpetu-
ate one - that is Nehru family in the country.
| want to remind Shri Rawat that what the
country is today - the country owes Its posi-
tion of pre-eminence to the Nehru family
(Interruptions)

Shri Rawat is forgetting today, and so
also my friends on the other side, as to what
was the contribution of Shri Motilal Nehru to
the freedom struggle. (/nterruptions)

He is forgefting about what was the
contribution of Pt. Jawaharlal Nehru (/nter-

ruptions)

Heis alsoforgetting the glorious heights
the country attained during the regime of
Mrs. Indira Gandhi. And when Mrs. Indira
Gandhi died,

Perhaps they were - again | am somry to
make the statement

Their dreams will not come true be-

cause the people of the country... (interrup-
tions)

SHRI GEORGE FERNANDES: Sir, |
am on a point of order.
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SHRIRABIRAY (Kendrapada):lamon
a point of order (Interruptions)

PROF.PREMDHUMAL: |am on a point
of order (Interruptions)

MR. CHAIRMAN: Please do not make
any uncharitable remarks, to this extent,
against any political party.

(Interruptions)

SHRIPAWAN KUMARBANSAL: Inever
wanted to. | just wanted to discuss what the
Bill was. (Interruptions) There is nothing
uncharitable. it may be uncharitable to the
Members on the other side, when | say
that...

SHRIRABIRAY: Mr. Chairman, lamon
a point of order(Interruptions)

MR. CHAIRMAN: Also please do not
make any defamatory statements.

MR. CHAIRMAN: A Member while
speaking is not aliowed to make defamatory
statements against any Member or any po-
litical party please.

(Interruptions)

SHRIRABIRAY: lam on apointof order
(Interruptions). Let me make my point of
order. (/nterruptions)

[ Translation)

I am on a point of order. Sir, the hon,
member has got every right to express his
views, but | would like to say that the allega-
tion levelled against the opposition parties
regarding assassination of the former Pnme
Minister, Smt. Indira Gandhi are not correct
({Interruptions) | would like to say that despite
being checked by you or the hon. member
kept on reiterating the allegations.
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Try to be self-introspective. Don't talk
like this about the former Primer Minister,
Mrs. Indira Gandhifor whom everybody had
affection. That does not behove well of you.
(Interruptions)

SHRI PAWAN KUMAR BANSAL: |
would like to clarify, because what Mr. Rabi
Ray said is a commaent against my conduct.

Let me say what | said. Sir, you could
call for the record to see what | said. | would
only like to say...(Interruptions) | want to
raise the point.

MR. CHAIRMAN: Go to the other point,
please.

SHRIPAWAN KUMAR BANSAL: What
| said was that there were people who per-
haps thought...

That is what | said, Sir. (Interruptions)

MR. CHAIRMAN: Whatever you said
refers to the other political parties (Interrup-
tions)

MR. CHAIRMAN: It is not proper to
make defamatory statements against other
political parties. You go ahead now. Go to
the other point.

(Interruptions)

SHRI PAWAN KUMAR BANSAL: Mr.
Chairman, Sir, | am proud of it if | am called
the disciple of Rajiv Gandhi. | am called the
disciple of Mrs. Gandhi, | am proud of it, It |
am called the follower of Rajiv Gandhi, | am
proud of it. | am proud of being the follower

of Rajiv Gandhi. (interruptions).

MR. CHAIRMAN: You address the
Chair.
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SHRI PAWAN KUMAR BANSAL: Sir,
are you permitting those remarks? i Mr.
Rabi Ray has got up to say this, you ask me
to keep quiet on that remark. Is that remark
being permitted? (Interruptions)

MR. CHAIRMAN: K any derogatory
remark is made against the Member, | will
expunge it after seeing the record.

(Interruptions)

SHRIPAWAN KUMAR BANSAL.: Sir, it
is unfortunate. | can understand the fear of
my friends from other side. Because the
dominating personality of the eminent people
from Nehru family it has not yet beaen pos-
sible for them to come out of their fearful
Parehoia.

Sir, it was not in good taste for my hon.
friend, Shri Rawat to keep referring to the
name of Mrs. Sonia Gandhi today on this
matter. (Interruptions)

[ Translation]

Ithink, |am well educated to understand
intricacies. With your permission | would like
to come to the provision of the Bill.

[English]

Mrs. Sonia Gandhi is the widow of Shri
Rajiv Gandhi. if there was any ** onthe part
of these people, they would not have made
those comments which they are making.

Sir, in deference to the sentiment of the
tfriends from the other side, the hon. Minister
has moved an amendment.

Sir, an uncharitable comment was made
on the Rajiv Gandhi Foundation, | don't
understand the relevance of that in this pro-
vision. This Bill simply seek 1o provide proxi-
maie security by the special protection Group
to the immediate family of former Primer
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Ministers, besides that of the present Prime
Minister and his tamily. (Interruptions). | want
to tell my hon. friends from the other side that
none other than me in this House knows, |
know what is the agony of terrorism. My own
bother was kidnapped for two months and |
did not say that here. And he is wanting to
give a lecture on that.

| never approached their Government
or any of those people. it was in their State
that my cousin’s kidnap was said to be. | did
not come to any of them. | did not approach
them. Today they ar wanting to give sermons
to me here. | know what they are up to. That
what is unpalatable to them. Even today
sitting in their seats, they are thinking of 10
years ahead. Still the ghosts of fear haunt
them because they know that in the pres-
ence of the Nehru family, in the presence of
the Congress tradition, given the history the
Congress has, despite all sorts of propa-
gandaunleashed againstthe Congress, they
are not able to fulfil their ambitions.

On hon. Member while speaking on
some other bill the other day referred to the
atma of the country. India does have its soul.
India has inherited the traditions of the past.
it does have the soul. If that soul is bleeding
today, it is because of some sections of

-political group here because of whose acts,

the country finds itself in a mess.

Sir, | would seek your indulgence be-
cause not many people have to speak from
our Party. | would not exceed the time allot-
ted to our Party. (Interruptions)

MR. CHAIRMAN: ignore all the com-
mentaries, address the Chair and speak on
the subject.

SHRI PAWAN KUMAR BANSAL: if my
hon. friends onthe other side are just consid-
erate enough, large-hearted enough to ac-
cept the reality, after having huried all sorts
of abuses, after having made all sorts of
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malafide allegations againstthe Congress-|,
against the Government for bringing this Bill,
this occasion would not have arisen. This Bill
is in response to the responsibility not only of
the Government but in response to the re-
sponsibility of the nation to protect the lives
of the former Prime Ministers to protect the
lives of the immediate families of the former
Prime Ministers. | do not think any of our
friends on the other side would rise to say, let
the former Primer Ministers go to dog. They
would not say that the country need not
bother about the former Prime Ministers. Let
the former prime Ministers and their families
be thrown before the wolves— they do not
wish to say so, | am sure. If that is the spirit
behind this Bill, | do find it unfortunate when
all sorts of extraneous matters are being
brought in when arguments are going off the
tangent, from the basic provisions of the Bill.

Sir, | support this Bill. It was the sacred
responsibility of the Government to bring in
this bill. What we had said earlier was proved
true in the death of Shri Rajiv Gandhi. had
the then Government paid heed to what we
were saying, we would not have faced the
national calamity, national catastroph in the
death of Shri Rajiv Gandhi.

Before | conclude, | would only say that
this Bill deserved outright acceptance by the
House. Referring to the various amendments
moved to the Bill now, | would honestly say
and | would like to draw the attention of the
Government to one glaring fact which is
noticeable now that the standard of the draft-
ing of legislation has deteriorated. It is not
suddenly that this has happened. Over the
yoears we are seeing this. If you see the
amendments, they are more lengthy than
the Bill itself.

| feel that this Bill itself could have been
withdrawn and a new one could have been
brought in its place. But since the Govern-
ment has responded to the views of the hon.
Members in this house at the time of intro-
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duction of the Bill, the Government deserves
kudos for this and not condemnation as it is
being done from the other side.

I just like to make one comment on
Clause 4.

MR. CHAIRMAN: We are not consider-
ing Clause by Clause at this stage but the
general principles.

SHRIPAWAN KUMAR BANSAL: Sir, If
I refer to the Clauses, you will bar me from
doing so, But you asked me to confine to the
provisions of the Bill. For that reason, | am
referring to Clause 4. Clause 4 provides for
the security by the Special Protection Group
only for a period of five years to a former
Prime Minister or Members of his inmediate
family and that period of five years is reck-
oned form the date the Prime Minister ceases
to hold office.

I think this provision also could lead to
somae difficulties at any given point of time, in
future.

It is not that after a period of five years,
the security perception, the security threatto
any former Prime Minister would not be
there.

i in agiven case, the Government were
to find that the security threat still remains,
the Government would again have to come
with an amendment.

My suggestion in view of that would be
that provision as this could have been de-
leted and instead it could have been left to
the Government. That is, if in a given case,
the Government feels that the security hasto
be provided to any former Prime Minister or
the members of his immediate family, that
could be done at any time because the law
that is framed is for good.

ltis not atransitional piece of legislation.
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It is meant to be on the statute book for all
time to come as a symbol of the manifesta-
tion of our concern for the welfare of any
person who happens to hold the high office
of the prime Minister of the country because
during the period the Prime Minister holds
that office, there may be many uncharitable
decisions which he may have totake. There
may be many strong, difficult decisions which
he may have to take and it may eam the
wrath of some people bothin and outsidethe
country and, for that, it becomes the respon-
sibility of the nation to provide security.

With these words, | support the Bill,

SHRI SOMNATH CHATTERJEE
(Bolpur): Mr. Chairman, Sir, So far as the
personalities are concerned. we have to
avoid that because last time at the time of
introduction also | said | am not referring to
any personalities.

But the Government has, by its own
action, brought certain persons who unfortu-
nately belong to a bereaved family and we
have all our sympathies for them. They have
been brought into the central position. Kindly
look at the Statement of Objects and Rea-
sons. The objects and reasons are meant for
one family. It makes the Bill applicable only
to one family. it says:-

*Following the tragic assassination of
Shri Rajiv Gandhi, Government have re-
ceived reports that indicate that several
extremist organizations, inside and outside
india, 2re conspiring to cause harm to the
members of his immediate family. The threat
perception emergin from these reports con-
firms that the danger to the members of the
immediate family of the assassinated ex-
Prime minister is grave and serious.”

“Therefore, this Bill". Therefore, you have
made it very very clear to be only for one
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family. | sympathise with that family. | am
sorry for what has happened. | am extremely
sorry that this Bill has been brought and
necessarily the personalities are coming in
the discussions.

The point we made last time at the time
of introduction of the Bill, apart from the
clumsines of the drafting which stated as
assassinated Prime Minister, assassinated
ex-Prime Minister and so on and so forth.
Now, to give company, the former Prime
Ministers have been brought in. The present
Prime Minister and his family are already
covered under the Act. Therefore, to make it
less obvious, without changing the State-
ment of Objects and Reasons, you have
brought in now the former Prime Minister
and his family. Well, | had made this submis-
sion earlier and | have to make it again that
it is the obligation of the Government to
provide security to all and sundry. Security to
everybody and everybody's family, the life of
every person in that family is precious.
Somebody may be losing his father; some-
body may be losing his son. Itis as important
to that family as to any other tamily. The
threat perception may be more. But in this
country, are notinnocent people being killed?
Rightly, one hon. Member said that people
are brought down from the bus, from the train
and they are being killed indiscriminately.
What is their fault? What is the feeling of the
Members of their family? Therefore, | strongly
feel aboutit. ltis the obligation ofthe Govern-
ment to provide security to everybody. | say
that you take the power to provide security.
But why do you bring in a Bill mentioning one
particular individual or individual family?
Really, the Bill, as originally introduced, was
only for three individuals in this country.
There is no doubt about it. The Prime Minis-
terand his family are already covered. There-
fore all these questions have now come up.
| say that you take the power. | said on the
last occasion and | still say that | trust the
Home Minister. He will decide who will re-

quire special protection or not. Now, a
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mandatory duty is being imposed on the
armed forces to provide security to ‘A’, ‘B;'or
‘C’. Why it is singling out by law?

Sir, Iknow some people, because of the
positions they occupied or they have occu-
pied as Shri Pawan Kumar Bansal says, and
because of the fact they have taken or have
to take unpalatable decisions, require a little
more concern. But we are becoming prone
to threats. Even today we were discussing
about it. We were present and the Home
Minister was also present. Regarding secu-
rity, sometimes to me it seems we are over-
reacting. But how many people are able to
protect themselves? For that matter, after
this Bill was made into a law and the Special
Protection Group was constituted as an
armed force, could you save the life of the
former Prime Minister? You could not save
the life of the fermer Prime Minister? There-
fore, this is not the final protection. Couldyou
save the life of Shri Rajiv Gandhi?

SHRI PAWAN KUMAR BANSAL: That
was not provided to him?

SHRISOMNATHCHATTERJEE: What
are you talking? Was it not provided to him?
(Interruptions)

SHRIPAWAN KUMAR BANSAL: lt was
automatically withdrawn. He died because
security was not providedto him. Manytimes,
we have raised in this House about the
withdrawal of sacurity to him. (Interruptions)

SHRISOMNATH CHATTERJEE: What
is the law? How to do it? Under the law, you
cannot withdraw it. The law as it stands say:

“There shall be an armed force of the
Union Government called the Special Pro-
tection Group for providing proximate secu-
rity to the Prime Minister and the Members of
his immediate family...”

He was ex-Prime Minister. But every
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possible security arrangements you had
made? Did you not make arrangements?

SHRI PAWAN KUMAR BANASL: You
come to a different point.

SHRI SOMNATH CHATTERJEE:
Therefore, what | am saying of this is that
you may not have given the name of Special
Protection Group. But you had provided
special Protection group for him. Can you

‘deny that?

SHRI PAWAN KUMAR BANSAL: You
understand it in a different way.

SHRI SOMNATH CHATTERJEE:
Therefore, the point is by giving a name to a
force, nobody has said you withdrew the
special protection to him.

SHRI PAWAN KUMAR BANSAL: That
was exactly what happened, which costed
the life of Shri Rajiv Gandhi. (Interruptions)

MR. CHAIRMAN: No interruptions
please. Shri Somnath, you may address the
Chair.

SHRI SOMNATH CHATTERJEE: So
far as the country knows, Shri Rajiv Gandhi
was being provided with full security. What
had been commented upon was the sup-
posed remissnass of the Tamil Nadu Police.
But, sotar as the othaer security is concerned,
there was no lack of it. it was not that he ever
had made any complaint of lack of security.
He never made any complaint about the lack
or security of absence of security. (Interrup-
tions)

SHRIPAWAN KUMAR BANSAL: twas
not our Government.

SHRISOMNATH CHATTERJEE: K you
are taking of the responsibility of the then
Government, then it was your Government.

(Interruptions)
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When a sitting Member of Parliament
was threatened, what was the security that
was provided to him. A member of my group,
Shri Zainal Abedin, had moved a resolution.
He was threatened more than once by tele-
phone, letters, and a threat for extermination
of his family. | brought it to the notice of the
Home Minister, | brought it to the notice of
hon. Speaker and after repeated represen-
tations, one or two persons were provided at
his House. But, he has no car; he is going
about on the streets with a plain-clothed
policeman following him. Is it a security? Is
that a protection? Did you provide him with a
car? What are you talking?

It was the same with the former Member
of Parliament, Shri Rajdev Singh. What was
his crime? It was that he was Member of
Parliament; he belongs to Punjab and he
was already acandidate. That wasthecrime,
he has committed. His security has been
withdrawn. Does he not require the security ?
The question is whether you should be
allowed to play double standards. That
what Shri George Fernandes has correctly
pointed out. His reasoning cannot be faulted.

This country which is in such a serious
economic crisis with many other problems,
are you able to solve that problem by pass-
ing this law, by making some people more
equal than the others? But, as | said, | am not
on behalf of my party, | am not on behalf of
myself, saying that no protection should be
given. It will be misunderstood. | do not want
to give any signal 1o the country that we are
not concemned about the security of that
family. They had suffered a lot and they
should be given full security. But, why this
special security? That is what | am trying to
find out. What special protection group we
will provide and can there not be any other
protection? It has been rightly said that so
many people in this country have given their
lives, have sacrificed everything. It is not
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something knew. Shri Santosh Mohan Deb
was for a while inthe Home Ministry, why he
was brought in and why he was removed, |
do not know. | have written to Shri Chavan,
the other day. Now, people are coming to us
and we are making representations after
representations. Sometimes, they say that
“well, those of your co-prisoners’ signatures
are not legible properly; his records are not
recoverable. Since 30 or 40 years old rec-
ords were not found, they have been thrown
to the winds. These people are suffering
today, in spite of their sacrifice they had
made for the country You are saying, some
sacrifices are more important than other
sacrifice. We are not approving of this atti-
tude. We don't like this approach.

DR.DEBIPRASAD PAL(Calcutta North-
East): Special security is being provided to
the Chief Minister of West Bengal and his
son.

SHRI SOMNATH CHATTERJEE:
Through Special Protection Group?

DR. DEBI PRASAD PAL: Yes.

SHRI SOMNATH CHATTERJEE: You
are a totally ignorant person as we all know:

DR. DEBI PRASAD PAL: His son re-
quires protection. He is not in power. Why
the West Bengal government is spending so
much of money on him?

SHRISOMNATH CHATTERJEE: Heis
a totally ignorant man. There is no Special
Protection Group applicable there. | thought
he was enjoying his sleep, now suddenly he
has woken up:

What | was appealing to this Govern-
ment is that, they are unnecessarily creating
some kind of a feeling about a family in this
country which could have been easily
avoided. Have all the powers exercise with
discrimination, with discretion, so thatpeople
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can understand that the Home Minister who
is in charge of the country's security situation
has applied his mind and has given protec-
tion - whether it is Shri Zainul Abedin or Shri
Rajdev Singh or Mrs. Sonia Gandhi and her
family? But here you are singling out some
particular family for a particular benefit. For
that, of course, you cannot deny that a huge
sum is being spent. No doubt that it is a huge
sum.

Now you have included former Prime
Ministers. By this proposed amendment, you
are including the former prime Ministers, etc.
for five years. If they choose to decline, it is
OK. If they don't choose to decline, then you
have to provide it. Then Rs. 4.5 crores on
every family will be spent.

SHRI PAWAN KUMAR BANSAL: It is
not so. It is the total amount that is going to
be spent.

MR. CHAIRMAN: Let the Home Minis-
ter reply, why do you bother about it?

SHRISOMNATHCHATTERJEE: Ishall
stand clarified. | don't think he has been
briefed by the Home Minister or whether he
is contemplating him as his colleague. It
says "the expenditure that will be incurred
for the additional personnel, equipment and
facilities required for the above purpose®-
above purpose is to protect this particular
tamily - “is Rs. 4.5crores per annum”. If more
families are added, more money is to be
spent. This is simple arithmetic. In Haryana
they have good mathematicians, | suppose.

SHRI K.P. UNNIKRISHNAN
(Badagara): All Lals are good in accounting:

SHRI SOMNATH CHATTERJEE: We
waere told that supporting this Bill is showing
large heartedness and being considerate.
Mr. Bansal says it is the responsibility of the
nation. That is precisely what | am taking.
The responsibility is to protect everyona in
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this country. You are not talking about oth-
ers. You have not spoken about Shri Zainul
Abedin, you have not spoken about Shri
Rajdev Singh. Therefore, we are opposed to
this double standard. | say, provide all the
necessary protection to this family. But you
must provide similar security to whoever
needs protection in this country.

It is a matter of great concern that more
and more people are requiring security in
this country. Ministers are requiring security.
| get scared whenever | go in that main
portico entrance. So many Ministers are
coming and MPs are coming. As soon as the
doors of their cars are open, AK-47 things
come out and people jump outfrom the cars.
For us, who have neither any security, nor
even a plain clothed security man, nor AK-
47, I don't know what is going to happen. We
seem to be men of no status.

17.00 hrs.

| believe, nowdays some people are
taking this because that has become a status
symbol. f you have an AK-47-WALLAH,
with you, then you are sufficiently important
in this country to be a target of terrorists.
Some of them should be target however.

Therefore, my party would not vote
against this Bill. | can assure you. But we do
request you that do not try to show your
affection or your respect by laws of this
nature. You are only showing disrespect to
the former Prime Minister. You are not show-
ing respect to his memory by providing this
and singling them out for comments and
criticism probably which they have not de-
served themselves. His widow and his chil-
dren have not deserved this criticism. They
are the victims of the circumstances. You
could have done it with much greater grace
and much greater consideration for them. By
this, you are only opening the gates of criti-
cism,
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| would have expected and | would
expect the Home Minister to give this assur-
ance that everybody will be given protection
so that they do not have to run after police
officer, Home Minister and then Speaker,
Secretary General, and so on and soforthto
get the minimum protection for which they
are not at fault.

MR. CHAIRMAN: | think, | should now
ask the Home Minister to reply.

(Interruptions)

Sufficient people have spoken on be-
half of your party. (Interruptions) We are
running against time. Now it is five o’clock.
Two hours given for this Bill will be over by
5.10.

[Translation)

SHRI GIRDHARI LAL BHARGAVA
(Jalpur): Two names are still left in the list of
speakers from this side. | have also given an
amendment for circulation of the Bill for
eliciting public opinion. With your permission
we will finish our speeches quickly.

[English)

MR. CHAIRMAN: | will give you one
minute.

(Interruptions)
[ Transiation)

SHRITEJ NARAYAN SINGH (Bauxar):
Mr. Chairman, Sir, from our side also a few
speakers are walting for their turr. We also

want 10 give a few suggestions.

(Amend.) Bil 648
(English)

MR. CHAIRMAN: Mr. Chitta Basu,
please be brief.

SHRI CHITTA BASU (Barasat): Sir, to
begin with, let me makae it clear that | do not
share the threat perception behind this Bill.
The Bill has been conceived with a percep-
tion to provide security to an individual. We
have got a law in the country. Before law, a
everybody is equal. But that does not mean
that we are opposed. As far as my party or
myself is concerned, we are opposed to
providing the most sophisticated security
arrangement for an individual, namely, Mrs.
Sonia Gandhi and her children. We are not
opposed to it But the perception of the Bill is
faulty because the entire idea is to classify a
group of persons among the masses of our
country. It is a violation of this principle of
equality before law. If my friends do not
become very much angry with me, | would
say, if you allow me to say. itis nothing butan
exhibition of unwanted sycophancy from
within a group of the ruling party today. |
think, this was not necessary atall. There is
nobody in this House, there is nobody in the
country who doas not want proper protec-
tion to be given to a widow, a respectable
lady of our country, who happens to be the
wife of the former Primer Minister of the
country. Nobody denies it. It was nothing but
an exhibition of unwanted sycophancy.
Therefore, | cannot accept the very basic
idea of the perception of this Bill.

Sir, 1 am told that a special committee
was set up to look into the security arrange-
ments made by the Government for the
family of ourformer Prime Minister. A special
committee was set up to advise this Govern-
ment as to what improvement is necessary
for the security arrangements of Mrs. Scnia
Gandhi and her family. Some of the highly
placed officials - | do not want to mention
their names - made three trips to the United
States of America to examine what kind of
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security should be provided to a person
whom we have got In our
mind...(Interruptions)... | am told that the
special committee also did not recommend
for the coverage under the SPG. They did
not recommend it. | think they felt it a wrong
thing to do. They say that improvement must
be done on the existing security arrange-
ments but they did not recommend the cov-
erage under SPG. Sir, is the SPG the only
instrument to provide protection? There are
otherorganizations and institutions.Why is it
that only the SPG should be brought
in?...(Interruptions)...Is it that SPG protec-
tion is the status for Mrs. Sonia Gandhi? |
think some of my friends led by Mr. Bansal
might have thought that SPG protection is
the status for Mrs. Sonia Gandhi. It is a pity
that they have got that view in mind.

So far as the general condition in the
country is concerned, | want to draw the
attention of the hon. Home Minister to one
point. Can you give protaction to your own
officers or not? Many of the officars of the
Central Government and public sector un-
dertakin~s have been killed in Jammu and
Kashmir and Assam. Shri Rajiv had been
killed. | do not know the fate of other seven
hosiages. You know thatthe ONGC workers
have gone on strike and the strike is costing
the country to the extent of Rs.25 crores.
You do not think for a moment that there is a
need for providing security for your own
men, your own ONGC workers and officers.
Can you provided adequate security to other
officers of your own Government or not?
There is no concern shown for them. You
have shown unnecessarily a concem for a
particular person, however highly placed he
" or she might be.

Sir, even inthis House, complaints have
been made by Mr. Ram Vilas Paswan that
Govemment has failed to provide security
for him. Today morning, we have seen some
Members of the House saying that an ex-
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Minister of UP Government had complained
that security was not pravided for him inspite
of the fact that he had applied for it to the
Superintendent of Police. In this environ-
ment of lack of security for the general
massas, political and social activists all over
the country, | think, this kind of an attitude to
provide special category of security is not
commendable and cannot be acceptable.

So far as the sacrifice of the family is
concerned, | can say that that question has
also been brought in. | want to draw the
attention of the hon. Home Minister to one
point. Are the parsons who have joined the
RIN Mutine not patriots? Are they not free-
domfighters? Are they not patriots? Are they
not freedom fighters? | put this question to
that side of the House. They are freedom
fighters. But do you know what your Depart-
ment has done? Many persons who partici-
pated in the RIN mutineers. | refuse to call
them mutineers. | call them freedom fight-
ars. But Government of India's Home Minis-
try has written a note saying that the
participates of that freedom struggle are not
entitled for pension as freedom fighters. Is
their sacrifice less than anybody of us, in-
cluding mysel?

Therefore, | am opposed to the principle
of this Bill. But let me clarify that we are in
tavour of providing security - adequate secu-
rity - for a person who occupies the exalted
office of the prime minister and his tamily
also should receive protection. | do feel that
this SPG protection is not called for. It is not
necessary. It is undesirable. | think the
Government is well advised to withdraw this
Bill announcing to the nation at the same
time that they will provide adequate security
arrangements to the former Prime Ministers
and their immediate families.

17.11 hrs.

[MR DEPUTY SPEAKER in the Chair]
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SHR!I RAMASHRAY PRASAD SINGH
(Jahanabad): Mr. Deputy Speaker, Sir, the
amendment Bill has been introduced to
provide security to the family members of
former Prime Minister, Shri Rajiv Gandhi.
Deliberately a particular person has been
singled out while launching a tirade on the
issue.

People of the country hold in high es-
teem Nehru family, but the praise and re-
spect showered by them is a specific in-
stance. The Government withdraw the allo-
cation made for ‘Rajiv Gandhi Foundation'
onthe Budget after vehement protests in the
country. Everyone is aware of the circum-
stances in which the allocation was done
away with. The Government withdrew the
allocation on refusal of the personconcerned
from accepting the money. Nation has been
reduced to a grazing ground and these per-
sons are out to wrought havoc. None op-
posed recruitment of 300 SPG personnel to
provide security to late Prime Minister, Shri
Rajiv Gandhi.

it should not have been opposed. But it
is being done on personal basis. This issue
was discussed earlier also and an uproari-
ous scene was created then. Shri Shayama
Prasad Rawat, who belonged to a national
party and was a Minister also, was mur-
dered, as no security was provided to him.
On the question of security, he was asked an
amountof Rs.4000/- permonth. Onthe other
side, there is the issue of Rs.4.5 crore. The
Government have to look into allthesethings.
The Government has a lot of force. There is
BSF and CRPF. If these were to provide
security it would have been another thing
and there was no need to bring this Bill.
Particularly, Shrimati Sonia Gandhi should
realise that so many people want to do such
a thing for her. It is their conspiracy to bring
her from the backdoor one way or the other.
but | would like to submit that this country
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people. This is true and there is no other
thing in it...(Interruptions)... | would like to
submitthatthereis insecurity eveninthering
of security. You havethe examples. Shrimati
Indira Gandhi and Shri Rajiv Gandhi were
assassinated well within the security ring. All
these questions are regarding security. You
should at least have some shamae that VIPs
were assassinated even inside the security
ring. How the people'can be protected? Do
not subject this country to exploitation. You
exploited this country for 42 years and the
situation has become very miserable. To-
day, the situation in the country is very bed
and the masses are suffering. What Shri
Chitta Basu had said was right that a lot of
officials are being killed. How will you run the
country? Willyou runit alone? Allhave to run
this country together and the participation of
officials is necessary init. You have notgone
through allthesethings andhave justbrought

‘this Bill as if it is your personal property. It

should not have been done like this because
this country to belongs everyone.

What is happening in Bihar? There are
a lot of ex-Ministers in Bihar. They have no
danger there, but they have been given a lot
of security. Where that expenditure is going?
We are the people, who do not have any
danger, we are even prepared to go any-
where in the midnight. Those who do wrong
things, are always afraid of
danger...(Interruptions)... That is why | am
saying that do not defame them. Don't start
a discussion on them. As you have with-
drawn that Bill, withdraw this Bill also. it will
be better forthem. Do you have anything like
security... (Interruptions)...Secondly, there
have been seven Prime Ministers sofar. The
houses of three late Prime Ministers at
Safdarjung, Janpath and Redcross have
been converted into memorials and muse-
ums. The actual practise should have been
allotting the same house to all the Prime
Ministers, but it was not followed, These
questions remain unanswered. Different
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Prime Ministers occupied different houses. It
involves a lot of expenditure. This money
goes from the pocket of the poor, the la-
bourer, the farmers and the salaried class. It
is their hard earned money and we spend it
like this. | would like to say that there should
be some way of working. As you have hon-
ourably withdrawn that Bill, withdraw this Bill
also. With these words, | conclude.

SHRI RAM PRASAD SINGH
(Bikramganij): Mr. Deputy Speaker, Sir, | am
grateful to you for giving me an opportunity to
speak. Sir, this is a great country whose
culture and dignity was of highest order. But
what is the reason that the citizens of this
country, are not feeling safe and secure
today which used to provide security to oth-
ers are into feeling safe and secure today. It
symbolises the lack of farsightedness on the
part of the leaders sitting in this House. The
high-flying bureaucrats of this country who
think that they are running the country, have
several short comings. Particularly, the
industrialists of this country, who spend the
money of the country to manufacture goods
also have a lot of shortcomings. Actually,
these three classes the democrat, the bu-
reaucrat and the industrialist who are run-
ning this country have a lot of shortcomings.
We all say that we are running this country
and frame laws in this House to provide
protection to the masses and to bring peace
in the country, but we ourselves are the
victims of these laws. | am quite pained to
see deteriorating condition of the country. A
person like me, who has himself tilled the
land and has reached this House by doing
social service, | had thought that when
people like me will be there in the House, we
will bring improvement in the deteriorating
situation of this country and security ar-
rangements in the villages. If we cannot
provide security to our big leaders and our
former Prime Ministers, we can never pro-
vide security to anyone through this special
Protection Bill which we are going to enact.
if security could have been provided by

(Amend.) Bill 654

making such laws, John F. Kennedy, the
former President of U.S.A. could also have
been saved. But he could not be saved.

Shrimati Indira Gandhi was assassi-
nated by her own bodyguards. Therefore,
we cannot provide security through such
law. | am saying this because the bureau-
crats, the democrats and the industrialists,
who are running this country have totally
indulged in fulfilling their vested interests.
Instead of being persuaded by national
feelings, they are persuaded by their self
interests. They are leading the society to-
day. The entire society has lost its direction.

.| am opposing this Bill because it is neces-

sary to change this psyche today and until
we change the psyche of the masses of this
country, whatever Bill we may present, we
will not be able to provide any
security...(Interruptions)... | am saying this
because the democrats, who take the oath
of defending the democracy, protecting the
masses and development of the country, do
just opposite. Is it not true that in the service
book of the bureaucrat, he is described as a
public servent, but has today become the
master and has no regard for the feelings of
the masses. Is it not true that the L.A.S.
officers, who prepare the plans for the devel-
opment and upliftment of the country and
which are implemented through this House,
acceptbribes. Theindustrialists of this coun-
try say that they are making good quality
products but they actually manufacture
substandard goods. A lot of bureaucrats and
democrats provide shelter to these industri-
alists. Sir, until this nation will remain, this
country cannot be developed through such
democrats, bureaucrats and industrialists.
Until the psyche of these three is changed,
how much law we may enact, we can never
guarantee the security ofthe masses. Thatis
why, | oppose this Bill. | would requaest the
Members of this House that we are the
leaders of this country and we are patriots,
we should create an atmosphere of love and
affection and should bring back the old heri-
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tage of Indian culture. Only then there willbe
peace averywhere.

Tulsidasji had said:-

*Par hit saris dharam nahin bhai, par
peeda sam nahin adhmai.”

The Bharatiya Janta Party members
should remember this Chaupai and should
love the others and should accept that no
religion is above the benewvolence and to
create sufferings for others in the biggest
crime. If all the people adopt this policy, there
will be no quarrel, among the people and
their will be no need of such Bills.

Mr. Deputy Speaker, Sir, | oppose this
Bill. We should create an atmosphere of
humanity in which the bureaucrats, the
democrats and the industrialists will work
together and bring progress to the country.

17.26 hrs.

[SHRIMATI MALINI BHATTACHARYA in
the Chair]

PROF. PREM DHUMAL (Hamirpur): Mr.
Chairman, Sir, | am speaking of this Bill only
because | want to tell something to hon'ble
Member of Parliament from Chandigarh.

The first thing is that my friend has not
listened to the complete discussion. He is
not aware as to what the speakers from my
party said earlier and also later on. He was
perhaps present even on the day the Bill
was introduced. At that time, the leader of
our party, hon. Shri Advaniji had told that you
are telling about the family of assassinated
Prime Ministers only and had requested not
to talk of any specific family and all Prime
Ministers should be included in it. The area
of functioning of this Bill should be enlarged.
He had said that he supported the Billand no
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one will deny the protection that is going to
be provided in this Bill. Now it is a different
thing as to what are its reasons. What ever
policies your party had been adopting earlier
today that family needs protection but you
have added many more things. Even the
assassination of Mrs. IndiraGandhihas been
included in it. | would not like to go intothese
issues.

SHRIPAWAN KUMARBANSAL (Chan-
digarh): | made my point after listening to the
speech of Shri Rawat. (Interruptions)...

PROF. PREM DHUMAL: That is why |
said that you did not listen to the compete
discussion. Had you listened to it completely,
youwould nothave said so. (Interruptions)...

Mr. Chairman, Sir, we support the feel-
ing behind the Bill and it is now a reality that
you nead Special Protection Guard for the
family of the former Prime Minister, late Shri
Rajiv Gandhi. At the same time, the amend-
ment given by Shri Advani has also been
accepted by you and you have amended it
by including words former Prime Ministers®
in it, butyou have notbrought the entire issue
inthe amendment. Moreover, you have made
the provision of only Rs.4,50 crores. Forone
family the amount provided was Rs.4.50
crore and now that 4 family have been in-
cluded, the amount remains the same.

Mr. Chairman, Sir, my friend is objective
to the mention of the names of Mr. Rajiv
Gandhi or of his family. But you have given
the same reason inthe statement of “Objects
and Reasons” of the Bill. | would therefore,
urge that if the motive behind the Bill is to
provide protection to only one family then do
not to use this occasion to prove your loyalty.
The feelings expiessed by my friends must
have been noted. Subsequently, many other
Members have expressed that you will be
adopting double standards by this Bill. On
one hand when an ordinary person is killed
or head of a family is killed, the family is
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unable to get even food and on the other
hand, you are thinking of providing protec-
tion to some particular families. You should
think about the families of the common man
also. People are brought down from the
buses and are killed. The Government should
pay attention to them also.

Ido not want to go into it all but do not
blame us. You are going to organise the
Special Protection Group for providing pro-
tection to that family, and you have aiso
agreed to the amendment brought by us
regarding provision of protection to the
former Prime Ministers and their families.
But fund should also be increased. At the
same time, | would also like to say that the
protection of common man is equally impor-
tant. You must realise this also.

SHRI GIRDHARI LAL BHARGAVA
(Jaipur): Hon. Madam Chair-person, my
submission is that this Bill regarding Special
Protection will divide the people into three
catogories; first, people with security, tha
second, people with special protection and
the third, those who are without any protec-
tion. On one particular family, an expendi-
ture of Rs.4.5 crore will be incurred. My
submission is that to spend such a huge
amount on the protection of asingle family is
not justified.

MR. CHAIRMAN: You may speak atthe
time of presenting the amendment.

SHRI GIRDHAR! LAL BHARGAVA-

Madam, | will not speak at that time. | will not
take time on that issue. There should be
certain rules for these persons when they
travel within the country and also outside the
country. Under this arrangement, they will
be given Special Protection during their
journey abroad also and all the guards will
accompany them during this joumey. This
Bill was introduced in the past also. At that
time also, the only thing in the mind was to

provide protection to Shri. Rajiv Gandhi.
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Now, a Bill has been brought in his and in his
family's name. Under this Bill, no attention
has been paid to other Prime Ministers and
the members of their families.

I would like to ask hen. Home Minister
as to what amendment in this Bill is going to
be made regarding the protection of other
four Prime ministers and their families.
Suppose the Prime Minister is not a Member
of Parliament and embarks upon some other
vanture, he will not be able to hold confiden-
tial discussions with anyone in the presence
of such Special Protection Group. He will
say people from Special Protection Group
are sitting. Suppose you want to speak to
Mrs. Sonia Gandhi. She will say first Special
Protection Group people should be asked to
leave, only then she will talk. So what is the
use of all this? The Opposition wanted to
bring this Bill eariier for providing grotection
to former Prime Ministers. The Congress
Party did not agree to that. What we have to
ansure is as to how this atmosphere of
violence and hatred can be removed.

We have been asking for providing
protection to the Uttar Pradesh Chief Minis-
ter but you put a spanner in that effort.

Today, on hin: also, one hundred crore
rupees are being spent. | have come to know
from reliable sources that 300 jawans from
haly have been trained. This Bill has been
brought to employ those 300 jawans. | have
got this confidential information and on that
basis, the Congress Party... (Interruptions).
Why did not you bother to bring this Bill after
Smt. Indira Gandhi's assassination? No one
will appreciate the killing of Shri Rajiv Gandhi;
that was a deplorable act. Your security
personnel themselves kill your Prime Minis-
ter. Smi. Indira Gandhi fell victim to them.
Why did it not concern you at thattime? What
makes you worried this time? In the case of
S/Shri Morarji Bhai, V.P. Singh, Chandra
Shekhar, Charan Singh and Lal Bahadur
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Shastri... (Interruptions) Kindly ask them not
to interrupt...

(Interruptions)
[English]

SHRI DIGVWJAYA SINGH: Madam
Chair-person, he is supposed to speak on
his amendment. But he is not speaking on
his amendment. He is making irresponsible
statement. What is this?... (Interruptions)

[ Translation)

SHRI GIRDHARI LAL BHARGAVA:
You are going to spend four to five crore
rupees on one family. What will be the ex-
penditure on security, have you calculated
that?... (Interruptions) A Private Member Bill
was also brought here. Nothing was done. In
the name of security, eight vehicles keep on
escorting even an ordinary Minister or the
Prime Minister. An ambulance also accom-
panies so that in case of heart failure of the
Minister, treatment could be
given...(Interruptions). Earlier, when the
Prime Minister used to pass through a cer-
tain route, the traffic was blocked for hours
together and even the Members of Parlia-
ment were not allowed to pass through that
route. Even an ordinary Minister is provided
with eight vehicles to escort him andgunmen
with their hand on trigger keep on sitting in
those vehicle...(Interruptions)People's rep-
resentatives do not need such elaborate
security arrangements. | am, therefore,
opposing this Bill but of course, they and
certain families should be provided security.
This Bill has been brought just to provide
empioyment to those 300 jawans from Htaly
who have been trained. That is why | am
opposing this Bill. | conclude by saying that
security should be provided to the Prime
Minister and others.

(Amend.) Bill 660
[English]

THE MINISTER OF HOME AFFAIRS
(SHRI S.B. CHAVAN): Madam Chair-per-
son, | must express my gratitude to all the
hon. Members for having freely expressed
their points of view, and whateverthey had in
their mind without any holds barred, | think,
they have been able to express there views
in very unmistakable terms.

Wae are also partly responsible because
the Statement of Objects and Reasons did
mention the name of the family. And to that
extent, we are also equally responsible for
giving you an opportunity to say the things
which normally should not have been spo-
ken after the assassination of the ex-Prime
Minister. But this provided an opportunity
and l'cannot possibly defend this because it
is a statement of fact that in the Statement
of Objects and Reasons we have given the
.names. So | would not deal on that point. You
are perfe_ctly within your right to say what-
ever you had in your mind about family. Any
way, we are not concerned about it.

| fully agree with the hon. Members that
people at large deserve mare security. If you
see the entire atmosphere, | am sure, the
hon. Members will agree with me that the
atmosphere of violence andterrorismis found
not only in India but in most of the countries
of the world. But this is not a consolation that
we should take that why you should bother
about violence and terrorism in India. There
are some people who, in fact, are entrusted
in creating a situation where they would like
to carve out a country forthemselves. Some
people are agitating for Khalistan. Some
peop'a are agitating for Jammu and Kashmir
not only for a special status but they would
like to see that though they are not in favour
of merging with Pakistan, yet in the heart of
their hearts there is a feeling that they would
like to have independence if possible. These
are the forces with which we have to deal.
There is athird force which is almost playing
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anidentical role in Assam. ULFA, Bodos and
otherforces are combining and creating that
kind of a situation. We cannotforget LTTE in
the south who are creating problemthere. All

these examples | am giving with a view to-

see the kind of atmosphere which has been
created.

| am one with the hon. Members when
they say that ordinary people also require
minimum security and it is the responsibility
of the Government to see that that security is
being provided. We cannot run away from
that fact. But in this also we will have to
discriminate between security which is to be
given to people at large and some people
amongst them who have greater threat.

17.43 hrs.
[MR. SPEAKER in the Chair

If the hon.Members would say that they
have no right to be given that kind of a
security, | am prepared to do that. | will not
quarrel about it. Thereafter there are Mem-
bers of Parliament. Here the hon. Member,
Shri Somnath Chatterjee, is very right. There
are some hon. Members who have expressed
their views on the floor of the House. There-
after if they feel that they have been threat-
ened, | cannot possibly dispute that. If the
hon. Members were to express this opinion,
Government has no option but to provide
security. That is why, yesterday, when Mr.
Sonkar was asking for security, thereafter
most probably in order o test me whether |
am to react ditferently, hon. Members from
this side said: "we are also getting threats”.
| said, it you feel threatened, by all means, |
am preparad to give you also security. All
Members are equal in this House whether
they belong to this side or the other side. This
is a new thing which we are finding that even
for expressing their opinion, hon. Members
have to ask for security It is something which
I never heard before. Itis forthefirst time that
this thing is happening. The situation is such
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that we have to take these realtties into
consideration. That is why, this Bill has been
brought forward for persons of a particular
category.

The hon. Member, Shri Advani, has
said that this has not been properly drafted.
Your phraseology has to change. Why giv-
ing the special protection only for the one
tamily, why not giving to others? That was
the point which was made. | am sure that the
hon. Members if they go through all the
amendments that | have brought about, they
will feel satisfied that all the ex-Prime Minis-
ters after demitting their office, we provide
.security for five years. Now, the point is why
give security for five years, why not more?
Why not Government have the discrimina-
tion of giving this point of view but since hon.
Members have raised this point, it is my
responsibility now to respond tothat. This is
a kind of politics which we are having in this
country now that with the change of Govern-
ment even the security threat also changes.
| am sorry that whether this Government or
any other Government, if the threat percep-
tion is there, irrespective of the kind of the
Government and the political party, which is
in the ruling party, you can't possibly take
chance with the security of the person. Shri
Mulayam Singh was facing a particular situ-
ation immediately after the change of the
Government. Somwhow, he feels that | am
facing a threat to my life. In spite of somekind
of a opposition from some hon. Members, |
had to conceive the point that certainly we
will give you security and we have provided
the same. My difficulty is with the state
Government. It is the primary responsibility
of the State Government to see that security
is being provided.

Now, a question was asked as to what
happens if the person to whom the security
is provided goes abroad? | won't be able to
give all the information but we have clear
arrangements with the respective countries.
What kind of arrangements are and what
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security will be provided is a matter which |
would not like to divulge on the floor of the
House. All the security required is being
provided when such a person goes abroad.
We get in touch with the Government con-
cerned and they provide all the security that
is called for.

| would like to again request hon.
Members to kindly consider that five years
period has been provided only from this point
of view. But, after five years, if the threat
perception is still there, it is a non-SPG
security which will become available. Nor-
mally, we feel that after five years, it should
not be possible, it should not be necessary
for us to provide SPG security to the person
concerned. But, if the threat is of such a
nature that non-SPG category will not suf-
fice, then at that particular time that aspect
will have to be taken into account. But, |
should say that non-SPG security is avail-
able which can be provided under the cir-
cumstances.

A point was raised about Shri Rajiv
- Gandhi. Shri Rajiv Gandhi had all the secu-
rity and still he was killed. | would not like to
tell anything because a Commission is sit-
ting on this particular issue whether ade-
quate security is there or whether any secu-
rity lapse has been committed? This is a
point under the consideration of the Com-
mission which has been appointed. Verma-
Commission is going into all these aspect
and that is why | do not think that it will be
proper on my part to say anything about it.
But, there is no running away from the fact
that there were lapses might be or might not
be, | can't possibly give an expressionto any
opinion which hon. Membars axpected from
me.

The security was given to Shrimati In-
dira Gandhi and hersecurity guard killed her.
it is a fact of life. A Commission was ap-

(Amend.) Bl 664

pointed. They also gave there recommenda-
tions, butoncein a whilethese things also do
happen and it will not be properon my partto
say that while providing the security every-
thing is going to be provided for and there will
be no security lapse on the part of the officer
concerned. In spite of this also, the person
concerned will have to be more careful to
see that all directions which are given in a
blue book or some of the guidelines which
- have been given, have to be unscrupulously
followed. If they do not follow them and then
mabke the officer who is going to be incharge
of their security responsible, then it will be
very difficult for us to defend such a case.

Points have been made which, in fact,
were not very germane to the discussionthat
we are having - about freedom fighters’
cases and otherthings. | think we will haveto
discuss those things separately. It will notbe
proper on my part to discuss them now
because | do nothave the information readily
available with me.

SHRI CHITTA BASU: But you should
consider their cases sympathetically.

SHRI. S.B. CHAVAN: | have taken note
of what you have said. So, these are the
major points which were raised. | have triad
my best to explain. For the rest of the things,
| do not think it is necessary for me to give

any rasponse.

SHRI GEORGE FERNANDES:What
about Rajdev Singh's security?

SHRI. S.B. CHAVAN: | have got the
information that Rajdev Singh was provided
security. Security has been sought. Govern-
ment of Punjab have been given instructions
by wireless on 23.8.1991 for providing secu-
rity in Punjab. Police Commissioner, Delhi
has also been instructed to provide him
security when he visits Delhi. But if there is
any such complaints, | will beg of the hon.
Member to ask the gentleman concermned to
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come and see me. If there is anything he
requires, | will certainly look into it.

SHRI GEORGE FERNANDES: He will
be seeing you tomorrow.

MR. SPEAKER: | shall now put amend-
ment No.4 moved by Shri Girdhari Lal Bhar-
gava to the vote of the House.

The Amendment No.4 was put and
negatived

MR. SPEAKER: | shall now put amend-

ment No. 9 moved by Shri George Farnan-
des to the vote of the House.

The Amendment No. 9 was put and
negatived

MR. SPEAKER: The question is:
“That the Bill to amend the Spe-
cial Protection Group Act, 1988,
be taken into consideration.”
The motion was adopted
MR. SPEAKER: The House will now
take up clause-by-clause consideration of
the Bill.
Clause 2 - Amendment of Long Title
MR. SPEAKER: There are amendments
to- clause No.2 suggested by the hon.
Members. Shri Ram Naik.

SHRIRAM NAIK (Bombay North): Sir, |
beg to move:

Page 1,—

for clause 2 substitute—

(Amend.) Bill 666

2. Inthe Special Protection Group
Act, 1988 (hereinafter referred to
as the principal Act), in the long
title, for the words "Prime Minis-
ter of India and the members of
his immediate family”, the words
“Prime Minister of India and ex-
prime Minister of India and the
members of their immediate
families™ shall be substituted.’

MR. SPEAKER: Shri K.P. Unnikrishnan
- Absent.

Shri Rasa Singh Rawat's amendment is
indentical with the amendment moved by
Shri Ram Naik. So, | am not calling him.

Shri Girdhari Lal Bhargava.

SHRI GIRDHARI LAL BHARGAVA
(Jaipur): Sir, | beg to move:

Page 1, lines 7t0 9, —

for "the members of the immediate
family of the Prime Minister,
assassinated Prime Minister and
assassinated ex-Prime Minister”

substitute

“members of the immediate
families ofthe Prime Minister and
ex-Prime Minister” (13)

THE MINISTER OF HOME AFFAIRS
(SHRI S.B. CHAVAN): Sir, | beg to move:

Page 1, lines 7 to 9,—

for “the members of the immediate
family of the Prime Minister,

" assassinated Prime Minister and
assassinated ex-Prime Minister™
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substitute—

“ormer Prime Ministers of India
and Members of their immediate
families” * (19)

SHRI RAM NAIK: Sir, my amendment
says that the entire section has to be substi-
tuted by another section. The amendment
reads iiko this:

Page 1, —
for clause 2 substitute -

‘2. Inthe Special Protection Group
Act, 1988 (hereinafter referred to
as the principal Act), in the long
titie, for the words “Prime Minister
of India and the members of his
k- mediatefamily”, the words “Prime
Minister of India and ex-Prime
Minister of india and the members
oftheirimmediate families”shall be
substituted.’

In my amendment and the amendment
moved by tha Home Minister, there is abso-
lutely no difference. The difference - if at all
that can be called a difference - isthat 1 have
said ‘ex-Prime Minister’ and the Home Min-
ister has said ‘former Prime Minister’. "Ex’
and ‘former’ do not make any diffarence. He
has accepted our contention and we also
agree with what the Government says. So, |
would only appeal that there has been a
general practice just to reject the amend-
ments which are moved by the Opposition,
and that particular practice should be
changed now. Whatever | have suggested is
precisely the same which the Home Minister
has suggesied. Moreover, my amendment
is first. | have suggested It earlier and the

(Amend.) Bl 668

Home Minister has come afterwards. So, |
appeal to the House that my amendment
should be accepted.

AN HON. MEMBER: And his amend-
ment should be rejected.

SHRI RAM NAIK: No, no. Once my
amendment is accepted, probably he will
withdraw his amendment. That is what |
would like to say on my amendment.

SHRI S.B. CHAVAN: Mr. Speaker, Sir,
I quite appreciate the sentiments expressed
by hon. friend Shri Ram Naik. But, at the
same time, | will request him to withdraw.
There are some legal formalities which have
to be completed. My amendment has been
vetted through the Law Ministry. That is why
| am requasting him. Ths principle is accept-
able. Wordings should not be insisted. |
request him to withdraw.

SHRI RAM NAIK: Sir, in deference to
the wishes expressed by the hon. Home
Minister | request you to allow me to with-
draw my amendment. | seek leave of the
House to withdraw my amendment.

MR. SPEAKER: Has the hon. members
leave of the House, to withdraw his amend-
ment.

SOME HON. MEMBERS: Yes, Yes.

The Amendment No. 5 was, by leave,
withdrawn

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL (SHRI SONTOSH
MOHAN DEV): All Maharashtra - Member,
Minister and Speaker! (Interruptions)

SHRI NIRMAL KANTI CHATTERJEE:
Is this an aspersion on the Chalr? (Interrup-

tions)
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MR. SPEAKER: Well, Maharashtra is
inclusive of ‘rashtra’.

It is not exclusive of all other provinces.

SHRI SOMNATH CHATTERJEE: Let
there not be fraternity. Too much of fratemnity

is not good. (Interruptions)
[ Transiation]

MR. SPEAKER: Mr. Bhargava, | have
come to know that you have delivered a
speach in your First amendment.

MR. GIRDHARILAL BHARGAVA: Right
Sir, | will follow what you say.

MR. SPEAKER: Thank you very much.
It is finance bill now and | have decided that
we have work on finance bill after six.

(English]

SHRI GIRDHARI LAL BHARGAVA: |
seek leave of the House to withdraw my
amendment.

MR. SPEAKER: Has the hon. Member
of the House to withdraw his amendment?

SOME HON MEMBERS: Yes, Yes.

The Amendment No.13 was, by leave,
withdrawn

MR. SPEAKER: Now | shall put Amend-
ment No. 19, moved by Shri S.B. Chavan.
The question is:

Page 1, lines 7to0 9,

for “the members of the immediate
family of the Prime Minister, assas-
sinated Prime Minister and assas-
sinated ex-Prime Minister”

substitute:-

(Amend.) Bl 870

“former Prime Ministers of India and
members of their immediate families®. (19)

The motion was adopted

| will not put Clause No. 2, as amended,
to the vote of the House.

The question is:

That Clause No. 2 as amended, stands
part of the Bill.

The motion was adopted

Clause No. 2, as amended, was
added to the Bill

18.00 hrs.
Clause 3 - Amendment of Section 2

MR. SPEAKER: We will now take up
Clause No. 3. Shri Ram Naik, are you mov-
ing the amendment?

SHRI RAM NAIK: Sir, | move:
Page 1, —
forlines 11 and 12 substitute -

‘() inclause (a),forthewords“Prime
Minister of India and the mem-
bers of his immediate family” the
words “Prime Minister of India
and ex-Prime Minister of India
and the members of their imme-
diate families” shall be substi-
tuted.’ (6)

Page 1, lines 16 and 17,-

for * assassinated Prime Minister or
assassinated ex-Prime Minister”

substitute * and ex-Prime Minister”, (7)

MR. SPEAKER: Shri Unnikrishnan, are
you moving the amendments?
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SHRI K.P. UNNIKRISHNAN
(Badagara): Sir, it seems mostof my amend-
ments have been accepted inthe form of the
amendments of the Home Minister. All that |
wanted to say was that security should be
provided for those who seek security. But,
unfortunately, he has brought in another
element, restricting it to former Prime Minis-
ters forfive years after they demit their office.
This is not necessary because it would look
like excluding one person who has recently
been given Bharat Ratna. That is very unfor-
tunate. Anyhow, | do not want to propose to
move my amendment.

[Translation]

SHRI GIRDHARI LAL BHARGAVA: It

you permit (Interruptions)

MR. SPEAKER: | request you not to
move, if you want.

SHRI GIRDHARI LAL Bhargava: The
Chair's ruling will be acceptable to me.

PROF. RASA SINGH RAWAT: | am not
moving.

[English)

Amendments made:

Page 1, line 12,—

for' ‘the immediate family™ ' substitute
“ his immediate family or a former
Prime Minister and the members of
his immediate family” (20)

Page 1, —

omit line 13to 17 (21)

(Shri S.B. Chavan)

SHRIRAMNAIK: Iwould not like to take
much of the time of the House. The basic
concept is the same. That is why | won't
make a speech - provided the Home Minister

(Amend.) Bill 672

requests withdraws, then only | will concede.
Otherwise | won't.

SHRI S.B. CHAVAN: | would request
you to withdraw.

SHRIRAM NAIK: | seek the leave of the
House to withdraw my amendments.

MR. SPEAKER: Is it the pleasure of the
House that the amendments moved by Shri
Ram Naik be withdrawn?

SOME HON. MEMBERS: Yes, Yes.

Amendments No. 6 and 7 were, by leave
withdrawn

MR. SPEAKER: The question is:

‘“That clause 3, as amended,
stands parts of the Bill.”

The motion was adopted

Clause 3, as amended, was added to the
Bill.

Clause 4 - Amendment of Section 4
SHRI RAM NAIK: | move:
Page 1, —

‘4. In section 4 of the principal Act,
in sub-section (1), for the words
“Prime Minister of India and the
members of his immediate family”
the words “Prime Minister of India
and the ex-Prime Minister of India
and members of their immediate
families” shall be substituted.” (8)

Now, this is a little different amendment.
Whatever has been the amendment which
has been suggested by the Home Minister,
he said that the security would be available
to the ex-Prime Ministers for 5 years. Now, | *
have given an amendment to amendment to
delete “foraperiod offive yearsfromthe date
on which the former Prime Minister ceased
to hold the office of the Prime Minister”. My
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only purpose is whether it is to be for 5 years
or 10 years or 12 years, | would like to leave
it to the Government. But just because some
law is there, if some adamant officer is there,
then probably he may say that law says that
five years are over'. | would not like these
things to be left like that. So, | would insist
thatthis particular period of five years should
be deleted, and if that is deleted, then the
purpose would be served. This is my view
and | would like to have response from the
Home Minister on this particular aspect.

SHRI S.B. CHAVAN: Mr. Speaker, Sir,
I can understand the difficulty which the hon.
Member has expressed, but at the same
time, we cannot rule out the possibility of
some people trying to take this advantage
and the situation as it might prevail. Afterfive
years, if the hon. Members feel that this
needs to be extended at that time, might be
that we will have to considerthe whole thing,
but even after the period of five years, the
non-SPG cover is definitely available, but if
the security threat is even more than what is
contemplated, at that particular time we can
consider and that is why 1 will request the
hon. Member to withdraw his amendmaent.

SHRIRAM NAIK: | don't agree with him
because it is not for that member to say
whether security should be given ornot. lt is
for the Government to decide and if there is
an administrative lapse on the part of the
Government, then probably 1 feel the protec-
tion which is intended to be given may notbe
available. On this point | do not wish to
withdraw my amendment.

MR. SPEAKER: | shall now put the
amendment moved by Shri Ram Naik to the
vote of the House.

Amendment No. 8 was put and negatived
SHRI S.B. CHAVAN: | beg to move
Page 1—
forclause 4, substitute—

4 For sub-section (1) of section 4 of

(Amend.) Bill 674

the principal Act, tha following shall
be substituted, namely:-

“(1) There shall be an armed force
of the Union called the Special
Protection Group for providing
proximate security to—

(i) the Prime Minister and the
members of his immediate
family; and

(i) any former Prime Minister or
to the members of his immedi-
ate family for a period of five
years from the date on which
the former Prime Minister
ceasedto hold the office of the
Prime Minister:

Provided that any former Prime Minister
orany member of the immediate family of the
Prime Minister or of a former Prime Minister
may decline such prominate security.” (22)

MR. SPEAKER: The question is:
Page 1—
for clause 4, substitute—

*4. For sub-section (1) of section 4 ofthe
principal Act, the following shall be substi-
tuted, namely:—

*(1) There shallbe an armed force of the
Union called the Special Protection Group
for providing proximate security to—

(i) the Prime Minister and the members
of his immediate family; and

(i) any former Prime Minister or to the
members of his immediate family for a period
of five years from the date on which the
former Prime Minister ceased to hold the
office of the Prime Minister:

Provided that any former Prime Minister
or any member of immediate family of the
Prime Minister or of a former Prime Minister
may decline such proximate security.” (22)
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The motion was adopted

MR. SPEAKER: | shall now put Clause
4, as amended, to the vote of the House.

The question is:

“That Clause 4, as amended, stands
part of the BIll.”

The motion was adopted

Clause 4, as amended, was added to
the Bill

MR. SPEAKER: Now the question is:

“That clause, 1, Enacting Formula, and
the Long Title stand part of the Bill.

The motion was adopted

Clause 1, Enacting Formula and the Long
Title were added to the Bill

SHRI S.B. CHAVAN: | beg to move:

*That the Bill, as amended, be passed.”

MR. SPEAKER: The question is:

*That the Bill, as amended, be passed.”
The motion was adopted

18.07 hrs.
BUSINESS ADVISORY COMMITTEE
Fifth Report

[English]

SHR! SAIFUDDIN CHOUDHURY
{(Katwa): | beg to present the Fifth Report of
the Business Advisory Committee.

SHRI SOMNATH CHATTERJEE
(Bolpur): What Is it?
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MR. SPEAKER: Shri Saifuddin Ch-
oudhaiy has presented the Business Advi-
sory Committee Report. It will be circulated
and it will come up for adoption.

SHRI RAM NAIK (Bombay-North): We
were told earlier, at least it is my information,
by our Chief Whip that we have not agreed
for taking up the Finance Bill today.

MR. SPEAKER: | will accept it.

SHRI RAM NAIK: if there is any other
information, | do notknow. Butbythe way, he

.told us that only we have agreed for passing

this Bill today.

MR. SPEAKER: No. | think this matter
did not come up for discussion today. It was
not discussed today whether we are sitting
late. It was discussed yesterday that too
many Bills are pending with us and the
House is sitting only up to 16th of this month
and some of the Bills have to go to Rajya
Sabha also. So there was a broad agree-
ment that we will cooperate and sit for long
hours also if itis necessary and we may pass
it also. In deference tothe consensus, which
was broadly amrrived at, not specifically on
this point, | would request that let us sit for
some more time and transact the business.

THEMINISTER OF PARLIAMENTARY
AFFAIRS (SHRI GHULAM NABI AZAD):
Shri George Fernandes suggested yaster-
day that we sit upto 11 O’ Clock. But we may
not sit upto 11 O’ Clock. We may sit up to 8
O’ Clock.

18.01/2 hrs.

[English)
FINANCE (NO. 2) BILL, 1991

MR. SPEAKER: The House will now
take upthe Finance (No.2) Bill. Twelve hours
have been allotted for discussion of the Bill.
i the House agrees, we may have nine
hours for General Discussion, two hours for
Clause by Clause consideration, and one



